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IN THE HON'BLE NATIONAL GREEN TRIBUNAL

NEW DELHI
Original Application No. 684 of 2023

IN THE MATTER OF:

Sandeep e Applicant
Versus

JR Group Power Automobile India

Pvt. Ltd. & Ors. Respondents

REPORT ON BEHALF OF RESPONDENT NO. 2 i.e. HARYANA STATE
POLLUTION CONTROL BOARD IN COMPLIANCE OF HON'BLE NGT
ORDER DATED 05.04.2024.

1. That this Hon’ble Tribunal considered the report dated
03.04.2024 and vide order dated 05.04.2024 in Original
Application No. 684/2023 titled as Sandeep Versus JR Group Power
Automobile India Pvt. Ltd. & Ors. Hon’ble NGT has issued certain
directions, whose relevant portion is reproduced as below:-

G AU .Mr. Krishnanu Adhikari, Advocate has appeared for
respondent no. 1 and seeks time to file additional
reply/response with reference to averments in the application
and observations in the report of the Joint Committee.

4. In view of the averments in the application and
observations in the report of the Joint Committee, we also
consider it appropriate to have response of State of Haryana
through District Magistrate, Rewari and Haryana State
Pollution Control Board through its Member Secretary who

stand impleaded as respondents No. 2 to 3.
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5. The Registry is directed to prepare and attach memo of
parties with the application.

6. Mr. Rahul Khurana, Advocate, who has appeared for
HSPCB, accepts notice for respondents no. 2 and 3 and seeks
time to file their reply/response.

7. Additional reply/response by respondent no. 1 and
reply/response by respondents no. 2 and 3 be filed within two
weeks by e-mail at judicialngt@gov.in preferably in the form
of searchable PDF/OCR Support PDF and not in the form of
Image PDF.

8. Even though prima facie the observations made in the
report of the Joint Committee regarding emission of benzene
and its associated compounds together with heavy metals and
also no improvement in handling and managing the hazardous
waste despite verbal directions warrant immediate closure of
the unit of respondent no. 1- project proponent yet it will be
appropriate that before passing any order of immediate
closure respondent no. 1-project proponent is granted
opportunity in accordance with principle of natural justice to
file its response and also to take remedial measures.
Accordingly, respondent no. 1- project proponent is directed
to take requisite remedial measures immediately with regard
to emission of Benzene and its associated compounds and
also for proper management and disposal of hazardous
waste/scrap in accordance with rules and submit compliance

report before this Tribunal within two weeks (by e-mail at
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judicial-ngt@gov.in preferably in the form of searchable

PDF/OCR Support PDF and not in the form of Image PDF) with

a copy to HSPCB.

9. On receipt of a copy of the compliance report from

respondent no. 1-project proponent, HSPCB shall verify status

of such compliance and immediately take action against

respondent no. 1-project proponent by issuance of order for

immediate closure in case of non-compliance and file its

report at least one day before the date of hearing hereby

fixed.”

2. That

in compliance of Hon’ble NGT order dated 05.04.2024

respondent unit has submitted its compliance report on dated
19.04.2024 to this office (Annexure R-1).

3. That the Officers of HSPCB inspected the unit on dated 19.04.2024 to

verify the contents of compliance report submitted by the unit.

During inspection, following observations were made:-

I.

I1.

Unit has obtained Authorization under Hazardous and Other
Wastes (Management & Transboundry Movement) Rules,
2016 vide No. HWM/REW/2021/15325285 dated 29.08.2021
for the period 23/08/2021 to 31/03/2025. Now, during
inspection on dated 19.04.2024, there was improvement in
handling & storage of hazardous waste i.e. “paint sludge and
empty plastic chemical containers”. Further, unit has
constructed separate room, also indicating proper signboard
for storage of hazardous material separately (Annexure R-
2). Unit has also made agreement with M/s Eco Management
& Protection Services (Annexure R-3) for disposal of paint
sludge and discarded containers and also submitted copy of
log book (Annexure R-4) alongwith manifest (Annexure R-

5) generated for disposal of hazardous waste.

Unit has constructed separate yard for storage of plastic
wastes scrap and made agreement with authorized recycler
i.e. M/s Sankla Enterprises, H1-32, RIICO Industrial area,

Ghiloth RIICO Industrial area, Neemrana, Tehsil-Neemrana,
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IV.
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Distt, Alwar for disposal of industrial plastic waste
(Annexure R-6) and copy of bills for the same are attached

as Annexure R-7.

Unit has installed additional 33 Nos. of water spray nozzles in
the existing water scrubber to control the volatile emissions
generated from the paint booth section. Photographs are

attached as Annexure R-8.

Further, unit has increased paint booth exhaust stack height
from 15 meter to 22.5 Meter to control the volatile emission
generated from the paint booth section. Photograph is

attached as Annexure R-9.

Unit has cleared all the waste which creating obstruction in
clear passage posing a risk to the workers engaged in the
production. Photographs are attached as Annexure R-10.

4. That unit has deposited performance security of Rs. 2,00,000/- on

PRAYER:

dated 06.04.2024 in lieu of various violations observed by the joint
committee during visit of 10.01.2024 & 01.03.2024.

That to check the adequacy of the compliances made by the unit to
control Benzene (gaseous phase) emission, ambient air monitoring is
to be commenced from 22.04.2024 through recognized lab under EPA,

1986.

In view of the above, it is requested that the present report

may kindly be taken on record and may please to grant two weeks
time for submitting final action taken report after analyzing ambient
air testing for Benzene and its associated compounds.

Date:- 22|ou|202Y
Place:- Rewari

A

\NYG
Regional Officer

Rewari Region Rewari Region



IR JRG AUTOMOTIVE INDUSTAIES INDIA PRIVATE LIMITED'

Striving for Excellence with Continuous Learning

€

Website: www.jrgindia.com CIN : U35990HR2012PTC079155

r

\ Annexure-R-

Date: 19.04.2024

To

The Regional Officer,

Haryana State Pollution Control Board,

Rewari, Haryana.

Sub :- Compliance against honorable NGT Order wrt Original Application No-684/ 2023
Ref :- Honorable NGT Order dated 05.04.2024 wrt Original Application No-684/ 2023

Respected Sir,

1

With reference to the compliance against Honorable NGT Order against O.A No-684/ 2023 dated
05.04.2024, our water scrubber motor was faulty due to which the results of sampling parameters were
found exceeding the permissible limits. However, we have resolved / rectified all the issues and
maintenance has been done for all the motars, The same issue arises due to the operational deficiencies,
rest our pollution control measures are structurally adequate to cache all the waste fumes generated at

the project site.

We also called our supplier to know the reason why benzene parameter is exceeding the prescribed limit.

As per their observation following reason has been find: -

1. The Water Spray Nozzles of PCM (Wet Scrubber) is not working properly.
2. Routine maintenance of PCM has been not taken timely.
3. The paint shop outlet stack height inadequate resulting water droplets find on its outlet

To complete the above deficiency, we appointed expert agency and take following measures as per his

suggestion:--

ACTION TAKEN:

a) JRG modified the water sprinkling system inside the Wet Scrubber increasing Water Spraying
Nozzle from 3 No to 36 Nos (18 Nos at both side of Scrubber),

b) JRG increased the Paint shop Exhaust Duct Height by 7.5 Mtr ta make this total 22.5 Mtr from
GND level.
Doing this, now Benzee level with other parameter will be diluted on GND level and help to
reduce level of all parameters,

Regd. Office: K5A/15, First Floor, DLF City Phase-I1, Gurugram-122002. Tel: +91-124 4035799
Corp. Office: DSM 448-449, DLF Towers, Shivaji Marg, New Delhi-110015
Tel.: +91-11-25190293,294,45109910, Fax: +91-11-4549311

Works
Unit 1 : Plot No. 16, Sector 5, HSIIDC, Bawal, Distt. Rewari (Haryana) - 123501

Unit 2 : Plot No. 22, 23 & 24, Sector 7, HSIIDC Bawal, Distt. Rewari (Haryana) - 123501

Unit 3 : Survay No. 153, 175, 176, 184, Village Karsanpura, Taluka Mandal, Distt. Ahmedabad (Gujrat) -

Unit 4 : Plot No. 15, Sector 5, HSIIDC, Bawal, Distt. Rewari (Haryana) - 123501 (- 30
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Being increased distance between Exhaust outlet and Wet Scrubber Unit, now water droplets
have sufficient time to be settle down in enclosed chamber and will be collected in Water Tank
rather than coming out with the outlet exhaust,

c) To store our paint sludge in a scientific manner. Now, we have prepared a separate room with
lock and key with danger board as per hazardous waste management rule. The photographs is
enclosed

d) In hazardous waste we had only two categories i.e. paint sludge and discarded container both we
are storing in separate room and disposing to the proper recycler time to time (Copy of the
agreement with Recycler Agency is enclosed),

e) Incompliance with the PWM rules, we are disposing our plastic scrap through the proper recycler.
The valid CTO copy of the recycler and their agreement is enclosed for your refence.

After making improvements we hope that in future no such problem will occur. To know the performance
of the improvement: --
i) Deposited Performance Security of Rs. 2,00,000/- through UTR No SBIN 124097366941 dt.
06.04.2024,
ii) Deposited Sampling Fee of Rs. 2,700/- through UTR no SBIN 124097365868 dt 06.04.2024,
The copy of UTR of above Fee is enclosed herewith for your reference

Looking to the above clarification and enclosures, kindly revoke your show cause notice and take sampling
again & oblige us.

Thanking You,
Yours faithfully,

JRG Mlﬁm&iﬁ'{ elnd '( iJ a5 Inoi

Sreeq Signal
For JRG Autcmoti&:u H{a{:stries India Pvt Ltd.

Vi, l.‘”

Enclosure:-

copy of valid CTO of JRG (Annx-1/ 4-pages),

copy of valid Hazard Waste Authorization of JRG (Annx-2/ 2-Pages)

copy of Fee Receipt against Performance Security & Paid Sampling (Annx-3/ 4-Pages),
Photograph of rectified Paint Shop Stack (Annx-4/ 1-Page),

Photographs of HW Storage Rooms (An nx-5/ 4-Pages),

Photographs of Air Pollution Control System i.e. Wet Scrubber (Annx-6/ 1-Page),
Copy of Agreement with Hazard Waste Recycler (Annx-7/ 4-Pages),

Copy of Agreement with Plastic Waste Recycler (Annx-8/ 7-Pages),

. Copy of valid CTO of Hazard Waste Recycler (Annx-9/ 5-pages)

10. Copy of valid CTO of Plastic Waste Recycler (Annx-10/5-Pages)

11. Photograph of the free movement of the outer road in plant (Annx-11/ 4-Pages),

W NONnAEWNE

Regd. Office: K5A/15, First Floor, DLF City Phase-I1, Gurugram-122002. Tel: +91-124 4035799
Corp. Office: DSM 448-449, DLF Towers, Shivaji Marg, New Delhi-110015
Tel.: +91-1 1-25190293,294,45109910, Fax: +91-1 1-4549311

Works
Unit 1 : Plot No. 16, Sector 5, HSIIDC, Bawal, Distt. Rewari (Haryana) - 123501

Unit 2 : Plot No. 22, 23 & 24, Sector 7, HSIIDC Bawal, Distt. Rewari (Haryana) - 123501

Unit 3 : Survay No. 153, 175, 176, 184, Village Karsanpura, Taluka Mandal, Distt. ab: i
- =+ 1EZ Cacter & HQSNNT Rawal Niett Rewan (Hoarvana) - Ia')'lﬂfllsl“ Ah"md.lb‘ld tGqut) =agaian
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=~ HARYANA STATE POLLUTION CONTROL  Z;
e o BOARD "
|57 |.ala Nemi Chand Singhal Enc.Sohna Road, Near ===
HSPCS Hanuman Mandir,Dharubera Ph. 01274-244440-
41(0) Email:- hspebrodr@gmail.com
E-mail: hspeh@hry.nic.in

e
WA |

No. HSPCB/Consent/ : 313128721REWCTOR122584 Dated:16/05/2021

To.
M/s -JRG Automotive Industries India Pvt. Ltd. Unit 2
Plot No.22- 23-24, Sector-7, HS1IDC,Bawal

Subject: Grant of consent to operate to M/s JRG Automotive Industries India Pvt. Ltd. Unit 2.

Please refer to your application no. 8122584 reccived on dated 2021-03-25 in regional
office Dharuhera. With reference to your above application for consent to op erate,M/s JRG
Automotive Industries India Pvt, Ltd. Unit 2 is here by granted consent as per following
specification/Terms and conditions.

Consent Under BOTH
Period of consent | 25/03/2021 - 31/03/2025
Industry Type .| Spray painting, paint baking, paint_shipping
Category ORANGE
Investment(In Lakh) 2183.4526
Total Land Area(Sq.| 10117.2
meter)
Total Builtup Arca(Sq. 6070.0
meter)
| Quantity of effluent
1. Trade 1.0 KL/Day |
2. Domestic 0.0 KL/Day l
Number of outlets 1.0 —l
Modz of discharge ‘
1. Domestic
2. Trade Irrigation
Domestic Effluent Parameters 1
1. BOD 30 mp/l l
2. COD 250 mg/i ]
3. TSS 100 mgy/! T
4. pH 5.5.9.0
5.0&G 10
Trade Effluent Parameters
1. BOD 130 mg/i
2.COD 250 mg/! =
3. TSS 100 mg/l

4.pH 5.5.9.0 e -——j

e —————— '

S e—
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5. 0&G 10

 Number of stacks 1

Height of stack

1. 500,1010KVA DG|3.5 Mcters J
set

Emission parameters 4]
1. NA l

Product Details

PL A S TI C|30000 Numbers/ day

MOULDING AND

PAINTED AUTO

COMPONENTS

Capacity of boiler

1. NA I Ton/hr

Type of Furnace

I.NA i
| Type of Fuel

1. Diesel |02 KL/day

Raw Material Details s e

ABS 3.3 Metric Tonnes/Day

NYLON - 01 Metric Tonnes/Day = —:

PP - [0.02 Metric Tonnes/Day

PABS 0.04 Metric Tonnes/Day ~
PC ABS 0.04 Metric Tonnes/Day

POLY ACETAL 0.006 Metric Tonnes/Day

PPCP 0.01 Metric Tonnes/Day

PPO 1 0:006 Metric Tonnes/Day )
XPP 0.005 Metric Tonnes/Day

Regional Officer, Dharuhera

Haryan_a State Pollution Control Board.
Terms and cenditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such Jegal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.
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y 5 11" due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
cquipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issucd by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the cvent of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the-effiuent, mode of dischaige, treatment facilities etc.

11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.

13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on. .

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.

16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1. The unit will make agreement with authorized Recycler for disposal of hazardous waste i.c.
Used oil of DG set before start of operation of the unit and will submit the Annual Report
under HWM Rules, 2016 by 30th June every year. 2. The unit will submit the Environment
Statement by 30th September every year. 3. Unit will deposit balance consent fee if any found
due at any stage. 4. Unit will apply for renewal of consent/Authorization at least 90 days before
expiry date of the consent/Authorization. 5. This CTO is prejudice to any action under the
provisions of applicable laws / acts / notification / courts order to be taken in respect of any
violation at any stage without any claim of the unit. If the unit fails to comply the
provisions/conditions of CTO, various applicable provisions of concerned departments /
agencies / authorities / any relevant decision of court, the censent to operate so granted shall be
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/ revoked automatically without giving any notice.

Regional Officer, Dharuhera
Haryana State Pollution Control Board.
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/f. , Application no. :8479101
£ Industry id: 14REWS30705
| / Date: 26/05/2022
/

Haryana State Pollution Control Board Eels

/,- -= Lala Nemi Chand Singhal Enc.Sohna Road, Near Hanuman Mandir,Dharuhera R L

y Ph. 01274-244440-41(0) Email:- hspcbrodr@gmail.com e e e

V4 No. :HWM/REW/2022/8479101 DT: 26/05/2022

To

M/s JRG Automotive Industries India Pvt, Ltd.

PLOT NO 16 SECTOR 5 IMT BAWAL, DISTT-REWARI-123501
Rewari

& Sub: Grant of Authorization under Hazardous and Other Wastes{Mﬁnagement & Transboundry
bt Movement) Rules, 2016
N 1.  Reference of application:8479101 dated: 26/05/2022
2. PAWAN GOYAL of JRG Automotive Industries India Pvt. Ltd. is hereby granted an authorization
for generation, collection, storage, transportation, disposal on the premises situated at PLOT NO 16
SECTOR 5 IMT BAWAL, DISTT-REWARI-123501
Details of Authorization
Ix::\lo. Naime of process and Category of Authorised mode of disposal or recycling Quantity
Hazardous Waste as per the Schedules I, |or utilisation or co-processing, etc.
| 11 and 11J of these rules
l Industrial operations using . Recycler 0.1
| mineral/synthetic oil as lubricant in KL/Annu
hydraulic systens or other applications, | : m
Used/spent oil
. The authorization shall be valid for a period of 21/04/2022 to 31/03/2026

7. The authorization is subject to the following general and specific conditions :-

i ¢ will comply ail the applicable Law/Acts/CPCB directions under the HOWM, Rules 2016

W ttnl rr::et :Edtlime ar:u{ will reneﬁ? license with authorized TSDF/recycler before expiry. 2. Unit will
submit Annual Return under HWM, Rules timely. 3. Unit wﬂl‘generate hazardous waste
manifest through hrocmms portal. 4. Unit will comply all applicable L:_st! Actlsz"Rules}
Directions/ Guidelines amended time to time by the competent Authority/ Hon'able court
issued in reference to the said project. 5. This authorization under HTWM, _Rples is 1_e,r:ml§cdhl ‘
without prejudice to the action to be taken against the unit pndpr the provisions of f.ll)[: ‘lca ¢
laws / acts / notification / courts order/not obtaining authorization under HOW _M. v Fl;s o B
previously or in respect of made any past violation at any stage wl‘thom any claim of the unit. o.
Unit will generate hazardous waste manifest through HROCMMS portal.

Regional Officer Dharuhbera




£ . 1 67 Appllcation no, :8479101

/ . ; Industry id: 14REIVSS0705
Dare: 26/05/2022

For Haryana State Pollution Control Board

,éonditions of Authorization:

£ 1.
2.

{

/

The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986,

and the rules made there under.

The authorization or its renewal shall be produced
authorised by the State Pollution Control Board.
The person authorised shall not rent, lend, sell, transfer or otherwise
other wastes except what is permitted through this authorization,
Any unauthorised change is personnel equipment or working conditions as mentioned in the
application by the person authorised shall constitute a breach of this authorization.

The person authorised shall implement Emergency Response Procedure (ERP) for which this
authorization is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular
interval of time. _

The person authorised shall comply with the provisions outlined in the Central Pollution Control
Board guidelines on "Implementi g Liabilities for Environmental Damages due to Handling and
Disposal of Hazardous Waste and Penalty",

An application for the renewal of an authorization shall be made as laid down under these Rules.

Any other conditions for compliance as per the guidelines issued by the Ministry of Environment,
Forest and Climate Changes or Central Pollution Control Board from time to time,

Annual return shall be filed by June 30 th for the period ensuring 31 st March of the year.

Digitally signad by

for inspection at the request of an officer

transport the hazardous and

DIN:’:'SH DINESH KUMAR YADAV
Regiwirat (3f0e sxD¥asthera
15:53:05 +05'30"

.For Haryana State Pollution Control Board
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State Bank of India Am’ @

/Nnm PVT.LTD (646491) Know More

Youarehere: / Reports / Query By Account

e-PayOrder Detalls

e-PayOrder Detalls

e-PayOrder Number CNACYLUCHO

Deblt Status Success

haryana state pollution control boa
Two Lakhs only
00000039027749111
virender kumar
MAYAPURI, NEW DELHI MAKER
"CNACYLUCHO"

L)
Counterfoll Deseription PERFORMANCE SECUR|TY
Transaction Type NEFT Funds transfer
GSTIN Number -
Debit Account Detalls

Arcountto, Sranzh

00000035027743111 MAYAPURI, MZW DELHI
CredIt Account Detalls

Darmpfl i MHarr e ASCr urs Ma o/ Bannh i SO0

haryana state pollution centrol RSCPANCHKULA SECTOR-5/RSC

boa/4516000100007912 PANCHKULA SECTOR-6/PUNB0431600

. e e | P S T

06-Apr-2024
2,00,000.00
SUMEDHA JAIN
Authorizer 1
»
Amount
2,00,000.00
Arcount CrodiL Status uiatt
Cradited to
2,00,000.00 Benaficiary SBIN124057366941

Account



00000033027749111

Credit Account Detalls

Caneficlary MameAcccunt Ha,

haryona state no'lution contral
beali9 16000100007512
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£
f Yousrehere: / Reports / QueryByAccount
e-PayOrder Detalls
e-PayOrder Detalls
e-PayOrder Number CNACYLUFG1
Debit Status Success
p—
haryana state pollution control boa
. Two Thousand Seven Hundred only
00000035027749111
MAYAPURI, NEW DELH enderfmar
' REL MAKER
"CNACYLUFG1*®
Counterfoll Description PAID SAMPLING
Transaction Type NEFT Funds transfer
~— " GSTINNumber -
Debit Account Detalls
$ Crarch

- — - -

MAYAPURI, HEW DELH!

Eant Branct TFICCa40

RSC PANCHKULA SECTOR-6/RSC
PANCHKULA SECTOR-6/PUNBO431600

hﬂps-ﬂwrp.onllnasbl.sblr'oorpuser.-'\daMnboxtransactiondetall.htm

06-Apr-2024
2,700.00
SUMEDHA JAIN § "
Authorizer 1
»
Amaunt
2,700.00
Amount  Cendit Status UTR N2,
Crediled to
2,700.00 Beneficlary SBIM1240973653468
Accourt

12
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QAL op Bxhaust Ducting _._mmm.:ﬁ S Paint Shop Exhaust Ducting Height increased upto
Mtr from the ground level resulting Water

: : 22.5 Mtr (3.5 Mtr from plant height) resulting no
droplets from Wet Scrubber into RBo.m_% m.__:m Water droplets from Wet Scrubber into Atmosphere

7 A

With increased
Height of Paint
Shop Exhaust,
distance between
15 Mtrs. | wet Scrubber and
Exhaust outlet
increased
resulting no water
droplet at outlet

22.5 Mtrs
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\mprovement-1 : Water Spray Nozzle Increased in Wet Mmmcgmq

BEFORE:

AFTER: scrubber
3-No Water Spray Nozzle available in 36-No New Water Spray Nozzle fixed in Wet Scr kL «
Wet Scrubber resulting not proper settle resulting more water spraying on fume exhaust and prop n

down of pollutant particle settle down of pollutant particle

LN -
Vaellide | Ei%simsEg FALTEq § .ﬁa_L

Py * l
N 5 | b, —

. oy n
gd_“ 1 ® w n
Added Water m?di:m _

o b ._.-| .Iﬂ L s
o 0w _;Ezﬁ \ATOR x__g L
Nozzles in Wet

: T C ¢ ¢ _ ~ | Scrubber (6x3=18 No @
i both side)
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Certificate No

Ve lzsoed Date
AT "l ':l‘::';t‘l\\'t‘
Livque Doe Retvmence

Hurehased l“.

sShplien S Documont
o oo :\ L\L.:‘t..'-';\: on

cons caraton Price {Rri_\

Furst Party

Second Party

Stamp Duty Paid By

Stamp Cuty Pay able (Rs.)
Surcharge for Infrastructure
Ceovelopment (1i3s))

neharge tor Propagation and
ansenvation of Cow (Rs.)

"ﬂ "J e

irehargo for Relief from Natural and
-made Calamitios (Rs.)

Stamp Duly Amount|iis.)

Govvrnnu.\.nl of R

For JHG Autemotive Industaes Inda Pyt L,
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ECO MANAGEMENT AND PROTECTION SERVICES

Atliclo 14 Bond '

PLOT NO. F-a3, RIlCO INDUS TRIAL AREA, KAHARANI, BHIWADI, DISTT
ALWAR (RAJ.)

0

(Zero)

JRG AUTOMOTIVE INDUSTRIES INDIA PVT LTD
ECO MANAGEMENT AND PROTECTION SERVICES
ECO MANAGEMENT AND PROTECTION SERVICES
100

(Ono Hundred only)

10

(Ten only)

10

(Ten only)

10

(Ten only)

120

(One Hundred And Thirty only)
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Wd executed at
=&

This Agreement is entered
Betwee!
ted a company incorporated under the Comy,
. n,
: \6. BPTP Park Centra, Sector — 30, Guryyy, !
red Office at Unit No. 006, ' Fam
terec “TRG Aulomotive) and Factory address-(1) P'I(.ll No. 15, Sector
ana— 123501, (2) Plot No. 16, Sector- 5., IM'T B:m:nl, Distriey
24. Sector 7, IMT Bawal, District- Rewari, Haryay .
s repugnant !o’!hc context or meaning meCO_ﬂ be deemed to mean
interest, executors, administrators, liquidators and permitted

) of the One Part.

. ‘ . £
M/s JRG Automotive Indusiries India Private Lim
Act, 1956, and having its Regis

er referred as
Rewari, Hary
(3) Plot No. 22 -

22001, Haryana, (hereinafi
-16, IMT Bawal, District _
— Rewari, Haryana — 123501,
123501, which expression shall unless ref
and include its representative, successors in
assigns, through Mr. G L Goyal (Vice President

AND
M/s. Eco Management And Protection Services, a Partnership Firm and having ils Rf:gistcrcd
Postal Address Office & Hazardous Waste Processing Site at F — 33, RIICO Industrial Area,
reinafter referred as “ECO

Kaharani, Bhiwadi — 301019, Distt. Alwar (Rajasthan), (he
ive Mr. Siddarth K Sharma

MANAGEMENT”) represented by its duly authorized representatt
ith authorities, for due compliance of Environment

designated as Partner, nomnated person wi
Protection Act, 1986 for its processing unit works and Rules framed there under inter-alia including

Hazardous Waste (Management, Handling & Trans-boundary Movement) Rules, 2016 to operate
a facility for Collection, Disposal, Reception, Storage treatment and disposal of Hazardous Waste

as in terms of Guidelines issued by Central Pollution Control Board.

The JRG Automotive and Eco Management are hereinaft i
T = er collectively refi 0 * JRPC R
and individually as “Party” unless repugnant to the context y referred to as “Parties

WHEREAS JRG Automotive has represented to ECO
: : MANAGEMENT that J ive i
?]:ldl::])nzed by HARYANA STATE POLLUTION CONTROL BOARD under l']azardﬁl(s; Ac;l(t',;) ot
agement and Transboundary Movement) Rules, 2016 of the Environment Pl’Olccliona:\cg llhgggvastes

And Whereas ECO MANAGEMENT has '
_ : obtained izati
processing of Paint Sludge and Discarded Conlajm:;. i oy zation ‘0 operatc a facility for

Following is the type and quantity of waste we are entering into agre
ement -

S.no. | Hazardous waste T ne_and catego HW Cat
atego

Quantity ]
As per Authorization

1. Process Wastes, resid
1 ues
sludges (Paint Sludge) and al

2. iEmptybarrels/containers/ 331
I'N e r s contaminated with 31

As per Authorization

hazardous chemicals/waste
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JPE OF WORK

,(" That JRG Automotive will amange loading, removal of Paj i i

i . : , ant Sludge & Discarded Cont:
Fi;'om Ihrt: t.'IRGT a'\l;rir:)motw:?l d?lte and ECO MANAGEMENT will arrange Collc'::t?z:;s
ransportation, Ireatment, and disposal of hazardous wast i :
/, framed in this regard g Ous wasle as per the applicable rules and norms

PAINT _SLUDGE & DISCARDED CONTAINE
WITNESSES AS UNDER: RS_PROCESSING AGREEMENT

That JRG Automot.ive Industries India Private Limited as waste generator at Plot No. 15, Sector -
16, IMT Bawal, District _ Rewari, Haryana — 123501, (2) Plot No. 16, Sector- 5, IMT Bawal,
District — Rewari, Haryana - 123501, (3) Plot No. 22 — 24, Sector 7, IMT Bawal, District- Rewari,
Haryan — 123501- lr!din agrees for the processing of Paint Sludge & Discarded Containers at ECO
MAN{\GEN[ENT atits Common Paint Sludge & Discarded Containers Treatment Facility at Bhiwadi
to which ECO MANAGEMENT agrees to do same in accordance with aforesaid Rules of 2016 read

g;getger with Guidelines issued by Central Pollution Control Board (CPCB) and State Pollution Control
oard.

l.That_ JRG Automotive as Waste Generator agrees and undertake to ensure due compliance of
applicable provisions and procedures under Rules of 2016 related to generation, collection and
storage prior to packing under Chapter IV & V and also maintain necessary arrangements for the
same. Similarly, JRG Automotive would ensure due compliance of all applicable provisions and

procedures related to Loading of hazardous waste specified under Chapter VI of said Rules and all
other applicable provisions there under.

2. That this agreement would be effective from 01-01-2023 to 31-12-2025, will be valid initially for

a period of two years (2 years), and can be renewed from time to time on mutually agreed terms in
writing.

3. That JRG Automotive will inform the tentative quantity likely to be dispatched on or before start
of every month to enable ECO MANAGEMENT 1o plan its disposal accordingly. In addition,
JRG Automotive shall intimate the actual dispatch particulars and quantity being dispatched, but
prior to loading of the Cargo to nominated person of ECO MANAGEMENT, so that, necessary
arrangements at ECO MANAGEMENTs site can be done. The actual dispatch shall be done only
after receipt of confirmation from ECO MANAGEMENT end. This is to avoid detention/waiting
of vehicles loaded with hazardous sludge at public place/outside plant.

4. Eco Management on receipt of information from JRG Automotive, will plan and schedule lifting
of the Paint Sludge and Discarded Containers Hazardous waste from the premises of JRG
Automotive within three business days on receipt of such information.

5. That entire cost of loading at JRG Automotive site shall be entirely borne by JRG Automotive.

6.JRG Automotive shall provide the transporter with the relevant information in Form 9
(TRANSPORT EMERGENCY CARD), regarding the hazardous nature of the waste and measures
to be taken in case of an emergency and shall mark the hazardous wastes containers and bags as
per Form 8. -
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Vi
This agreement can be ter_mmatcd ?Y g:mm
mutual consent. Iirespective of such t€
invoices already raised and charges

ECO MANAGEMENT would arrange transportation and unloading of hazardous wag
T. i (A3 i =

' 3 r norms prescn ‘ \
ehic A

per prescribed by statutory bodies time to time.
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ng one-month notice on either side ang .

transportation of hazardous waste.

/

L)
S &5
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S FE5L8
ination obligation of JRG Automotive 1, pa;a;_\‘. FEIF S
for balance material shall be continued. or

bed by respective Pollution Contrg) g *™

Qarg :
€rs

These vehicles shall be utilized exclusively g

That the JRG Automotive will Prepare the 7 copies of manifest from the Eco Management o 3

per rules.

Manifest System (Movement Document) for hazardous waste and other waste to be used

within the country only

Copy number
with colour Purpose
code

(1) (2)

Copy 1 (white)

To be forwarded by the sender to the State Pollution Control Board after
signing all the seven copies.

Copy 2 (Yellow)

To be retained by the sender after taking signature on it from the

transporter and the rest of the five signed copies to be carried by the
transporter.

Copy 3 (Pink)

To be retained by the receiver (actual user or treatment storage and
disposal facility operator) after receiving the waste and the remaining
four copies are to be duly signed by the receiver.

Copy 4 (Orange)

To be handed over to the transporter by the receiver after accepting
waste,

Copy S (Green)

To be sent by the receiver to the State Pollution Control Board.

Copy 6 (Blue)

To be sent by the receiver to the sender,

Copy 7 (Grey)

To be sent by the receiver to the State Pollution Control Board of the
sender in case the sender is in another State.

8. The details of commercials (Quotation) are attached separately in Annexure-1.

9. The Eco Management shall indemnify and keep indemnified JRG Automotive from all losses,
damages and third party claims after taking out Paint Sludge and Hazardous waste from the

premises of JRG Automotive in case of non-
Management.

compliance of statuary norms on the part of Eco




™,

11.

12,

13.

14.

15.

16.

17.
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otwithstanding anything contained herein, neither Part hereto shall be liable for damages or have

3, / this Agreement terminated for any delay or default in the performance of such Part hereunder if

such delay or default in performance derives from conditions beyond the reasonable control of such
Part, including but not limited to, acts of God, fires, floods, extreme drought, riots, work stoppages
embargoes, governmental actions or damage to the plant or facility or any cause unavoidable or
beyoqd the control of either part including any arbitrary ruling by the Government prohibiting the
handling of the Waste or continuing domestic or international problems such as wars, pandemic or
natural calamities. ’

This Agrecment shall be deemed to represent the entire Agreement between the parties hereto
regarding the spbject matter hereof and shall supersede, cancel and replace all prior agreement or
arrangements, if any, in this behalf, signed entered into by and between the parties hereto.

This Agree_mcpt‘is on principal to basis and nothing contained herein shall be deemed to constitute
a partnership, joint venture or agency by and between the parties hereto.

Thig agreement may be modified or amended only by writing, duly executed by or on behalf of the
parties hereto.

Any terms and conditions of this Agreement may be waived at any time by the party that is entitled
to the benefit thereof. Such waiver must be in writing and must be executed by an authorized officer
of such party. A waiver on one occasion will not be deemed to be waiver of a similar occasion or
any other similar breach or non — fulfilment on a future occasion.

If any provision of this Agreement is held to be illegal, invalid or unenforceable under any present
or future laws, such provisions shall be deemed terminable and the remaining parts and provisions
of this Agreement shall remain in full force and effect.

It is clearly and expressly understood by and between the parties that the activity of lifting
transportation, treatment, storage and disposal of Paint Sludge and Hazardous wastes is an
independent contract and it does not come within the purview of JRG Automotive manufacturing
and selling activities. It is also clearly understood and confirmed by and between the parties that
this contract is for performance of work and not for supply of Labour.

Nothing contained in these terms and conditions shall be construed as creating any relationship
either direct or indirect of employer and employee between JRG Automotive and the persons
engaged by Eco Management. JRG Automotive shall have no liability towards such persons and
such persons will not have any claim whatsoever against JRG Automotive for salary, wages,
provident fund, gratuity and retrenchment, compensation or any other compensation for accident
or death or any claim whatsoever.

Any dispute arising on any clauses of this Agreement and the contents of the Annexure hereto
between JRG Automotive and Eco Management shall be referred to an Arbitrator to be mutually
appointed by both parties. The Arbitration shall be conducted in accordance w@th the provisions of
the Arbitration and Conciliation Act, 1996 with amendments thereof. The :up:trauon prc_-ceedlr_lgs
shall be conducted in English and shall take place at Faridabad, India The arbitral award, including

interim awards, if any shall bcl_fr'mal and binding upon Ibot'h arties.
For JAG Autometwa ledusiies ndia Pyt Lt

Awart-({)
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ve and Eco Managem,
h“\

e. JRG Automoti
f any other, shall have e

isi 1 laus

] he provisions of the foregong é ! |

e rSnuubt,:g:ﬁyt(;gtrez }:hat {he Courts of Gurgaon alone, t0o the cxclusion O
jurisdiction.

signing this agreement have requisite authorit_y to enter

ted at any forum by any one and would be binding on

e date stated 1n this agreement.

the parties that persons
d it shall not be dispu

ereto affixed their signature on th

It is declared by both
into this agreement an

both the companies.
[n witness, whereof the parties have h

For JRG Automotive Industries India Pvt. Ltd. F(Mgﬂﬂt'f\nd Protection Services

l.:‘)' J:I': .l.]c to I 1.1' " 3 P | r
G Autemotive Industnes India Put. Lid

Mr. G L Goyal (Vice President) Siddarth K Sha (P
rma (Partner)
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“f Annexure -1
£
S.no. Description Unit Rates GST Rema
1 |Processing charges for Paint Sludge payable by JRG
Hazardous Waste Category 21.1 PerkG |¥ 5.65 18% |Automotive to Eco
Management
2 |Re- Processing char payatle by Eco
ges for 1-2
: 18% |Management to
___\tr. MS Containers Per Nos. ¥ 4.00 URG Automotive
3 |Re- Processi payable by Eco
R MPS Cestsmg charges for 3-4 18% |Management to
tr. ontainers Per Nos. [¥ 5.00 URG Automotive
4 . . payable by Eco
I:‘;Ze MPSrogessmg charges for 10 18% [Management to
r. ontainers Per Nos, [Z 17.00 JRG Automotive
5 |Re- Processing charges for 20 - P il A
- 18% |Management to
30 Itr. MS Containers Per Nos. [¥ 30.00 URG Automotive
6 |[Membership Fees (Lifeti i 18%  [payable by JRG
refundable)p S5 Mt vy onetime |Z  20,000.00 Automotive to Eco
Management
7 [Security Fees for hazardous wa : 18% payaiie Py i
refundabieradusiable) . pnetime |2 1,00,000.00 | |automotive to Eco
Management
8 |Waste Testing Charge (one time) one-time  [F—30.000.00 |18% waived off
Special Points
9 |Above charges include transportation, unloading and processing charge.
10 You will provide online manifest FORM 10 at the time of lifting as per rules and
regulations of HSPCB , CPCB and other concemed Pollution Board
11 |Loading of Hazardous waste is in the scope of JRG Autmotive.
12 Minimum quantity required for Paint Sludge is 5 Ton. Minimum billing
quantity wili be 5 Ton.
13 |Payment terms, within 15 days from the date of invoice by both Parties.

For JRG Automotive Industries India Pvt. Ltd.| For Eco Management And Protection Services |

Mr. G L Goyal (Vice President) Siddarth K Sharma (Partner)
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/ AGREEMENT FOR DISPOSAL OF INDUSTRIAL
PLASTIC WASTES
9 BETWEEN
JRG AUTOMOTIVE INDUSTRIES INDIA PRIVATE LIMITED
AND
SANKLA ENTERPRISES
- For JRG Automotide Industrics India Pyt Ltd.
.u GANK(LA SNTERPRISES
Prlé;',u::!a-'
| N

Page 1 of 7
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f AGREEMENT FOR DISPOSAL OF PLASTIC WASTE

This g\gn:emcnl for Disposal of Plastic Waste (hereinafter referred to as ‘agreement’) is executed on 01*
of App‘l 2024 at Haryana.

BY AND BETWEEN:

JRG !AUTOMOTNE INDUSTRIES INDIAPVT LTD (Unit1,2 & 4),a company incorporated in India under
the ccémpantes Act, 1956, having Its registered office address at Unit No. 0006, BPTP Park Centre,
Sector-20, Gurugram-122001, Haryana and manufacturing unit located at HSIIDG 1MT Bawal, Rewari-
12351, Haryana, acting through Authorised Signatory (hereinalter referred to as *JRG"), as the FIRST
PARTY. The expression ‘First Party’ shall unless repugnant lo the context and meaning thereof shall
mear% and include the successors and permitted assigns of JRG;
AND

SANFLA ENTERPRISES (hereinafter referred to as "SE") having Its office at H1-32, RIICO Ind. Area
Ghileth, Neemrana, Rajasthan- 301705 as the SECOND PARTY. The expression ‘Saecond Party’ shall
unleds repugnant to the context and meaning thereof shall mean and Includo the successors and
permitted assigns of JRG;

For In : "
§ | Page 2 of 7 G Automotive industyes India P, 1,
SANKLA CATERPR{SES

| o~
i réfristor AuthY e Sgnatery
N
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The above-menlioned P

, arlies to th!
- i ‘G |
individually as “Party". agreoment ohall colleclively be relerred lo a8 *partles” and

WHEREAS:

A JRGise
o ngaged in manufacturing of Automolive Plastic Moulding Parts. JRG desires lo dispose
of Plasti . ;
astic wastas n a manner compliant with varlous regulatory and environmental 1aws

applicable in India (PWM).

nd licences from all the regulatory

B.
JRG represents that it has oblained necessary authorisations a
{ plastc industrial

for safe disposal ©

agencies under applicable laws and possess facilities
ities and auth

wastes. JRG (urther represents that it has necessary capabl
transportation of such wastes; and

crisations for the

generalcd tfrom JRG for safe

C. SE has reprosented a desire lo purchase the plastic wastes
greed to monitor and

cable in India. Further, SE has @

disposal in accordance with the laws appll
t of JRG and ranspons the

supervise the safely collects the plastic wastes from manufacturing uni

same to the desired facilities.

npnsentatlons. and warranties set

IN CONSIDERATION of tho mutual agreements, covenants,
RTIES HEREBY

forth In the Agreement, and for other good and valuable conslideration, THE PA
AGREE AS FOLLOWS:

cas to sell the industrial plastic wastes generated during manufacturing activity and SE

¢ wastes from JRG. JRG will notify the rates at which the aforesaid
ce from time to lime. The transaction of sale of plastic waste shall

1. JRG agr
agrees 1o purchase the plasti
sale transaction shall take pla

be undertaken on ex-works manufacturing unit of JRG.

2. SE will be responsible for safe collection, transport and disposal of industrial plastic wastes

3. SE shall use best skil and judgment, and shall timely, diligently and 1o the reasonable satisfaction

of JRG, collect, transport and dispose of Industrial plastic wastes, in compliance with all the laws
applicable In India. The Second Party further underiakes to fulfil all the formalities and
requirements expressed In any legistation, rules, regulations, notifications, circulars, orders and
directives, including but nol limiled to obtaining necassary approvals / ‘no objection certificates’

from and fling of returns / declarations with the Ministry of Environment, Forest and Climate

Poge 3 of 7 For JAG Automotive Industric| India Pyt. ttd

GANYLA | _1[5?![5[3
"

\\ plofieter

"

Authotip AT ns
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Change, Government of Ind|

a, Contral Pollutie .
Boids. Whatver Sitlos llution Control Beard and State Poliution Control

4, SE agrees (o
2] monitor and supervice the collection and transportation of plastic wastes by JRG.

5.  SCOPE OF WORK:

(a) Secend Party wlll be responsible for safely collecting, arranging appropriate tran3porter
for transportation and disposal of Industrial plastic wastes. The representatives of SE Wil
moniler the loading of waste in vehicla for ransportation. JRG will provide to SE G318
invoice pass for clearance of plastic wastes.
(b) Second Party at the site of disposal will adequately segregate and categorise the westes.
The wastes will be properly stored, and all precautions shall be taken to avold spitage cf any
kind or leaching 1o the soil. The Second Party shall ensure that the people handiing industral
plastic wastes have adequale tralning and knowledge industrial plastic waste handiing.

(c) The Second Party shall ensure that only such transporter which has been approved by

State Pollution Control Board or is registered with the same, a3 the case may be, is
employed for transportation of wastes, if applicable, The vehicle for transportation must
be In good condition and the driver musl possess valld driving license and other

necessary permissicns.

(d) The Second Party will ensure that plaslic waste container are properly labelled In terms
of the applicable laws if applicable.

(e) JRG will directly raise invoice on Second Party for sale of plastic wastes for disposal.
The Secend Party will be respensible for generating and undertaking any procedure or
requirement for the safe collection and disposal of plastic wastes in compllance with the

applicable laws.
6. PRIVACY: SE will ba precluded from selling the manufactured final products cleared by JRG as

scrap directly Into the market. SE will be obligated to dismantie all the parts and obtain a "no-
objection certificate’ indicating dismantling of such geods to the satisfaction of JRG as a pre-

condition for undertaking the aclivity of sale.

For JRG Automative Indutribs India Pyt Led.

SANKLA [NTERZRISES Page 4 of 7
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REPRESENTATIONS: The Seceng Party m
instant Agreement:

akes following represontations in respect of the

(a)

e
The Second Party represents that thay have tha nacessary know-how, capatiliies,
authorisations and epeclalisation to handla plastic industrial wastes.

(b) The Second Party has oblained applicable permissions and licences under the laws that

govern the coliection and disposal of all such plastic industrial wastes. The Second Party
Will share the necessary consent forms and approvals obtalned In this regard with JRG.

INDEMNIFICATION: The Second Party undertake to indemnify and keep Indemnified JRG in
case of any misuse, mishandling, piferage or spil over of the non-hazardous waste by itself of its
employee, agents and / or any authorised person thereo, resulting in any penalty, liability and
damages under any rule, regulation, acts, notification imposed by the authority concemed.

9, CONSIDERATION: The rates payable to First Party by Second Party will be as per mutually
agreed quotation. Further, the consideration will be subject to the following clauses:

(3) The GST payable on supply of wastes and scrap will be charged extra;

(b) All payments to be made In advance through cheque / pay order deposit / NEFT.

(c) Quarterty revisions of the rates can be made by the First Party.

(d) The TDS/ TCS will be deducted / collected at applicable rates under Income-tax Act, 1861.

(e) Any other additional taxes that may become laviable will be charged extra.

(N The Second Party will bear the cest of transportation

10. DURATION OF the AGREEMENT: This Agreement shall be affective for a pericd of Ono Year

from 01 April 2024 to 31% March 2025.

11. TermInation of the Agreement:

(3) Either party can terminate the contract by gliving 30 days' notica In writing before the end of
the Agreemont period.

For JRG Automative Industries Indla Pt Lod.
SANKLA 1&4"?”1355 Page 5 of 7
kel
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(b) The First Poarty moy terminato the A
cr the Second Party In (ha avenl
Agreemont, or the breach of any
Second Party the Firg
the Servi

groement at any time without notice to the Second Party
of breach of any of the lorms ond conditions of the present
assurance or undertaking glven by the Second Party or the
t Party, non-adherenca of the statutory norms and for net adhering to
ce Standards, if any, prescribed by the First Party.

2. GOVERNING LAW: This agreement shall be a contract under the laws of India and for all
purpose ghall be governed by and construed and enforced In accordance with the laws of India.

1. ARBITRATION:

(@) Any dispute between the parties as to the effect, Interpretation or application of the
Agreement or as to thelr rights, duties or liabilities hereunder, cr as to any act, matter or
thing arising out of consequent lo, or in connection with this Agreement (hereinafter
referred to as ‘the Difference’) shall be resolved amicably through negotiations. Such
negotiations shall commence within a period of ten (10) days of the issue of notice by
either party calling for the same (hereinafter referred to as ‘the Notice’).

(b) In the event thal such negotiations fall to resolve the Difference, within a pericd of thirty
(30) days from the date of receipt of Notice by the cther party, either party may invoke
this arbitration clause under notice to the other. The Difference shall then be referred to
and finally resolved by arbitration in accordance with Rules of Conciliation and Arbitration

of the Indian Council of Arbitration, by an arbitrator(s) appeinted in accordance with the
said Rules.

(c) The place of arbitraticn shall be New Delhi, and the language of the arbitration shall ba
English.

(d)  The costs of arbitration shall be equally borne by both the parties,

4. JURISDICATION: This agreement shall be subject to the exclusive jurisdiction of the courts at
New Delhl only and no other Court shall have jurisdiction.

15.  Antl-Bribery & Anti-Corruption

Each Party agrees, on behalf of itself, its officers, directors and employees and on behalf of its
Affiliates, agents, representatives, consultants and subcontractors hired in connection with the

,\ TPRISES For JRG Automative Industrie} India Pve. Ltd
SANKLA [\L ) Page 6 of 7
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subject matter of this Agreement (togethor with such Party, the *p

obligations hereunder:

The Party Representatives shall not directly or Indirectly pay, offer or promise to pay, or authorize
the payment of any money, or g

ive, offer or promisa to give, cr authorize the glving of anything
else of valye, 1o

arty Representativas”) that for
the performance of Itg

n)

b)

Any Govemment Official in order to Influence official action,
€} Any Person (whether or not a Government Official) (i) to Influence such Person to act in breach of
a duty of good faith, impartiality or trust (acting improperly®), (ii) to reward such Persen for acting
'mproperty, or (i) where such Person would be acling impreperly by receiving the meney or other
thing of valye:
d) Any other Person while knowing or having reason to know that all or any portlon of the menay or

other thing of value will be paid, offered, promised or given lo, or will ctherwise beneﬁl.‘ a
Government Officlal in erder to influence official action for o against either Party in connection
with the matters that are the subject of this Agreement; or

€) Any Person to reward that Person for acting Improperly or ta induce that Person to act improperty.

For any feedback kindly contact @09887487350 Email @ hr-unitd@jrgindla.com
For SANKLA ENTERPRISES -

For JRG Automotive Industries Indla Pvt Ltd

For JRG Automotive Industriks India Pva Ltd.
ERPRISES

EE;A Authorped Sighatary

Authorised Signatory UQ/

Authorised Signatory

Page 7 of 7
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RAJASTHAN STATE POLLUTION CONTROL BOARD

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5 159600,5159695Fax: 0141-5159697

Registered

Date:- 01/03/2021

! pite No: F[HSW]/MWar[Alwar]/B118(1)/2019-2020 /5469-5471

unit 1d : 42035

M/s ECO Management & Protection Services
F 33, RIA, Kahrani , Tehsil:Alwar

pistrict:Alwar

sub:- Authorization for operatin
Pre-Processing, Reception,
Wastes Under Hazardous

Rules, 2016.

Co-Processing Disposal, Generation,
Transport, Treatment of Hazardous
t and Transboundary Movement)

g a facility for Collection,
Recycling, Storage,
and Other Waste (Managemen

Ref:-  Your application dated : 15/10/2020 received on 15/10/2020 and subsequent corresponde
Sir

1 Number of Sw/150.

-uthorization RPCB/HWM/2020-2021/HSW/H

2 Application Number: 269606 dated : 15/10/2020.

3 Ppartner of M/s Services is hereby granted an
on the enclosed si ed inspection report for Collection,

authorization based ﬁg‘n 9
Co-Processing, Disposal, Genergﬁgﬁfur; i %ﬁ%ﬁssing Reception, Recycling,
gl!lgzm%ﬁl:' ‘Oho4eteé on the premises situated at F

ECO Management & Protection

Storage, Transport, Treatment ofe 21 ORS:
Reasan: SoliAfiested
33, RIA, Kahrani, BHIWADI Tehsil: TijaraoDistrict: Iwar.
Details of Authorization
SNo Type of Category Quantity/ Hazardous Waste
Hazardous waste Sch Coidé Unit Disposal Practice
1 | Spentsolvent 3000.00 | Sales to Registered
I 20.2 TPA Recycler '
2 | PaintSludge 18000.00 Used as raw material
1 211 TPA

4  Theauthorization shall be in force for period from 01/03/2021to 28/02/2026 .

Page 10of &
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RAJASTHAN STATE POLLUTION CONTROL BOARD
4, [nstitutional Area, Jhalana Doongari, Jalpur-302 004

Phaone: 0141-5159600,5159695Fax: 0141-5159697

-

Registered
i ' lrlle No: F[HSW]/Alwar(Alwar]/3118[1)/2019-2020;5469-5471 Date:-  01/03/2021
| ynit 1d : 42035
The authorization is subject to the following general and specific conditions :
A, General conditions of Authorization
ment [Protecticn] Act,

1. The authorised person shall comply with the provisions of the Environ

1986, and the rules made there under.

2. The authorisation or its renewal shall be produced for inspection at the request of an officer

authorised by the State pollution Control Board.
3, The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and
other wastes except what is permitted through this authorisation.

in personnel, equipment or working conditions as mentioned in the

4, Any unauthorised change
breach of his authorisation.

application by the person authorised shall constitute a

5. The person authorised shall imp]ementswgn'n abpafing Procedure (ERP) for which this
authorisation is being granted considering2 S5y oyliERble scenarios such as spillages,
Jeakages, fire etc. and their possible impacggm%ﬁ?f out mock drill in this regard at regular

interval of time;

rised shall comply with the provisions outlined in the Central Pollution Control

6. The person autho
s for Environmental Damages due to Handling and

Board guidelines on "Implementing Liabllide
Disposal of Hazardous Waste and Penalty”

7. 1t is the duty of the authorised person to take prior permission of the State Pollution Control

Board to close down the facility.

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any

accidental occurrence and its clean-up operation.
9, The record of consumption and fate of the imported hazardous and other wastes shall be
maintained.

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and disposed
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RAJASTHAN STATE POLLUTION CONTROL NOARD -
4, lnsllmllmml Area, Jhalana Doongarl, [alpur-302 004

Phone: 0141-5159600,5159695Fax: 014165159697

Reglstered

e No¢ F(HS\\'N-“\\'H(M\‘\ar]ﬂ'.I13(1]!201‘)-2020{546‘)-547l Dater=  01/03/2021

alt 1d 3 42035

of as per specific conditions of authorisation.

11. The importer or exporter <hall bear the cost of iImport or export and mitigation of damages If

any.
12. An application for the ren ewal of an authorisation shall be made as lald down under these Rules.
13. Any other conditions for compliance as per the Guidelines (ssued by the Minlstry of

Environment, Forest and Climate Change or Central Pollution Control Board {rom time to time.

14. Annual return ¢hall be filed by june 30th for the period ensuring 31st March of the year.

B. Specific Conditions

That this authorization shall ccased to pe valld & shall be llable to be revoked
without any furthor notice in case of refusal/explry of consent tO operate under
the provisions of water(Prevention and  Control of pollution) Act,‘l‘)?d»and

Alr(Prevention and Control of Pu!lullon]:\ct.l‘]ﬁl by the State Board.

g That no other hazardous wnstcmﬁma V,mmlcd/reproccssed without prior
yale/ re-processor of hazardous

obtain authorisation from State '\r,lio.r!unl‘,-r-\\%1 Aepaycs
waste under the rule 6of the ﬂﬁ’yitc‘giohnuumf Other Wastes (Management and

Transboundary Movement) Rules, 2016
That no other hazardous waste shall be utilized for co-processing 2 _

supplementary resource or for energy recovery, or after processing without
prior & valtd approval of Central Pollution Control Board under the rule 9 of
theHazardous and Other \Vastes [Managemcnt and Transboundary Movement)

Rules, 2016.
.- p That in case of any expansio
mode/ practice of disposal of hazardous wast

obtain fresh authorization.
That the arrangements for transportation of the hazardous waste for disposal

shall be done by the authorized/dedlcated vehicles only and any environmental

damages during Transportation shall be borne by sender/recelver who ever
arrange the transportation.

10 That this authorization IS |ssued for procurement of raw materfal Le.
@ 10,000 TPA and for the disposal of hazardous waste generated durlng process.

11 The record of raw material procurement, production and pgeneration & disposal
of hazardous waste shall be malntalned In logbook.

1%2]

n or change In process Or product or change In
e or Its quantlty, industry shall

paint sludge
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RAJASTHAN STATE POLLUTION CONTROL BOARD
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
Phone: 0141-5159600,5159695Fax: 0141-5159697

Registered

gile No: F(HS'W)/Alwar[Alwar]/311a[1)/2019-2020/5469-5471 Date:-  01/03/2021

Unit 1d © 42035

12 The authorization is subject to the conditions stated at Annexure “A° enclosed with the
authorization letter and the such conditions as may be specified in the Rules for the dme
being forced under the Environmental (Protection) Act, 1986.

13 The unit has to display and maintain the data online outside the factory main gate o Hizndi
& English both on a 6X & display board in the manner & format prescrived at Anmex=rs
"B" and the report of the Compliance along with photograph shall be submitted to s
office & Regional Office, time to time.

14 That the annual reperts/returns in the form prescribed under the Rules shzll
submitted to the Board by 30th june of every Yyear and records of hazarcous 3
Generation, handling & management shall be maintained according to the provisions ©

the Hazardous Waste (Management and Transboundary Movement) Rules, 20152nd
shown & submitted to the Board as and when asked for.

15 The hazardous waste should not be stored for 2 period beyond 90 days, failing which &

authorization shall deemed to be revoked.

~ 16 It shall be ensured that the Hazardous waste is handled, managed & disposed of strictly

in  accordance with the Hazardous and Other Waste (Management and Transboundary
Movement) Rules, 2016. Non compliaﬁi@‘aiﬁrf;? pldgfedr any of the condidens cox=inad

in the authorization shall be tantﬂ.ﬁw_gf 1-;%5?@.: cancellztion/revocation of the
authorization. E;::;:m Semﬁr..d

17 The operator of the facility shall liable to comply any other conditions as per =2
guidelines isssued by the MoEF or CPCB or State Board related to cellection, disposal,

reception, storage & treatment of hazardous waste.

18 That Authorization is issued under the provisions of Hazardous and Other Waste
(Management and  Transboundary Movement)  Rules, 2016 from  the
- environmental angle only, and does not absolve the project proponent from the
other statutory obligations prescribed under any other law or any other
instrument in force. The sole and complete responsibility, to comply with
conditions laid down in all other for the time-being in force,rests with the
industry/unit/project proponent.
19 That this Authorization shall not, in any way, adversely affect or jeopardize the leg2
proceeding, if any, instituted in the past or that could be instituted againt you by the
State Board for violation of the provisions of the Act or the Rules made thersunder.
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m\]:\STIIAN STATE POLLUTION CONTROL BOARD
A, (nstitutional Arca, Jhalana Doongarl, Jalpur-302 004
Phone: 0141-5159600,5159695Fax: 0141-5159697

Reglstered

Date-  01/03/2021

F(HSW) /Alwar(Alwar)/3118(1) /2019-2020/5469-5471

file Not

unit Id 3 42035

This bears the approval of the competent authority.

Yours Sincerely

Group [ncharge

Copy To:-
1 Reglonal Officer, Regional Office,

| Board, Bhiwadi

e Pollution Contro
ditions under the

Rajasthan Stat
liance of authorisation con

you are requested to ensuré the comp
Hazardous and  Other Waste [Management and Transboundary
Movement]Rules,ZOlG
2 Master File -
i Group Incharge
Slgnatur:f_lo Verifled
\ghed Mathur
el A G06 18T
Reason: SallA _Tatod
Location:  °
page 6 of 5

ﬂmmt@




Reglonal 0Mice Alwar

pa T
s
0l

195 (\!mw-!,ﬁ n)

— :
Rajasthan State Poll " ; J

e ollution Control Board Ad e vat
(..)-1_‘-'“__.‘_- D-Block, Ambedkar Nagar, Alwar-301001 ﬁ&*ﬁ%ﬂ
Phone: 0144-2372996 ."f’l"f'tf-)@

74

FleNo F{'I'eth]h\lmr[bleemnna]ﬁa[1112023-2024{77-73

Raeglstorod

OrderNot  2023:2024/Alwar/9769

Unit Id + 126028
M/s SANKLA ENTERPRISES

H1:32, RICO Industrial Area Ghlloth, Neemrana
Tehsll:Neemrana

District:Alwar
sub: Comsent to Operate under Section 25/260f th

Re®  Your application for Consentto Operato dated 28/03/

Sir,

o Water, (Prevention & Control of Pollution)

(Preventlon & Control of Pollution) Act, 1981.

Act, 1974 and under Section 21(4) of Alr
2023 and subsequent correspondence.

Consent to Operate under the provisions: of Sectton 25/260f the Water (Prevention &
rater  Act) and under

Control of Pollution] Act 1974 (hereinafter fto pe referred as the W
Sectfon 21of the Air (Preventlon & Control of Pollution] Act, 1981, (herelnafter to be referred
as the Alr Act) as amended to date and rules & the orders jssued thereunder 1s hereby
granted for your SANKLA ENTERPRISES plant siaated at 11-32, RIICO Industrial Area
Ghiloth  RIICO INDUSTRIAL AREA , Neemrana Tehsll:Neemmana pistrictAlwar Rajasthan,

subjectto the following condltions:-
nsent to Operate Is valfd fora period from 28/03/2023 10 28/02/2033.

manufacturing / producing following products / by
owing actlvites or operation/processes  oF providing

1 ThatthisCo

2 That this Consent {s granted for

products  or carrying out the foll
following services with capacities glven below:

Particular Type Quantity with Unit
Other Waste Material (Iron/ Glass/ By Product 500.00 TON/ANNUM
Paper etc.)
PLASTIC CHIPS & DANA Product 6,100.00 TON/ANNUM

3 That this Consent to Operate {s for exlsting plant, process & capaclty and separate Consent

to Establish/Operate Is required to be taken for any addition / modification / alteration In
process or change In capacity or change In fuel.

4 That the quantity of efluent generation  along with mode of disposa
efMuent shall be asunder:

| for the treated

Pago 1 of5
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/ Reglonal Office Alwar

/ — Rajasthan State Pollution Control Board

/ D-Block, Ambedkar Nagar, Alwar-301001

]
/ 5N Phone: 0144-2372996
( e

i

Registered

E‘Ileh'o. t F(Tech)/Alwar(Neemrana)/26(1)/2023.2024/77-78
OrderNo:  2023-2024/Alwar/9763 Date: Apr202023 4:29PM

Unitld :+ 126028

Type of efuent Max.effluent. | Recycled Qty Disposed Qty of effluent
generation of Eflnent (KLD)and made of disposal

- (KLD) (KLD)

Domestic Sewage 0.450 NIL 0.450
Septic Tank and Soakplt

S That the unit shall apply for renewal of this for Consent to Operate at least four
months in advance prior to expiry date of this consent letter/commencement of

- production/commissioning .of project else additional fee shall have to be deposited
in accordance with the Rajasthan Water & Air (Prevention & Control of Pollution)
Rules 2016 & Amendments:

6 That this consent is subject to any order or direction from Hom'ble Supreme
Court/High Court/National Green Tribunal (NGT) or any other Court of the
competent Jurisdiction.

7 That the industry shall comply with the standards, with respect: to National
Amblent alr Quality, as prescribed vide MOEF _notification * No. GSR. 826 (E) dated
16th November, 2009,

§ That the Industry shall develop plantation as per specified norms in at least 33% of
the plotarea to maintah ambient air quality around the Industry.

9 That this consent “does not absalve the project proponent from the other statutory
obllgations prescribed under any -other law or any other Instrument in force. The
sole and complete responsibility, to comply with the conditions laid down in all
other Jlaws for the time being in force, rests with the industry/unit/project
proponent”

10 That industry shall met carryout any modification/change In  process or
manufacture/produce any other products/hy products which require environment
clearance as per the provisions of Environment Impact Assessment Notification
dated 14/09/2006 issued. by Ministry of Environment & Forests, Government of
India.

11 That the Industry shall not carryout activity of waste plastic washing In the
premises of factory and shall maintain Zero Liquid Discharge Status outside the
premises.

Page20of5
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Reglonal Office Alwar
Rajasthan State Pollution Control Board

i
Tl D-Dlack, Ambedkar Nagar, Alwar-301001

%?y Phone: 0144-2372996

File Nu

Reglstorod
P(Tech)/Alwar(Neemrann) /26(1)/2023-2024/77-78

Ordor Not 2021-2024/Alwar/9769
Unlt Wb 126020

12 That tis consent to oporalo Is belng lssued for capital fnvestment In land, building
plant & machinery as Rs~102.90102 Lakhs. In case of any Increase In capacity or
additlon/ modification/ alteration/ or change In product mix or process or Taw
mntorlal or fuel, the project proponont Is required to obtaln fresh consent to
ontnbltsh from the Board

13 ‘that  the industry  shall  comply with the provisions of
Manngement Rules, 2016 and further amendments.

14 That the Industry shall not use ony type of was
themienl or hnzardous waste.

1% That the Industry shall manufacture Plastic granules/danna by recycling o

plastic
{6 ‘hat  the “Industry shall not use/manufacture ozone depleting .su

the Plastdc Waste

te plastc contaminated with any

f waste

bstances In the

premises,
{7 That as per CPCB directlons dt 27-11-2020,” no source of air emission/pollution

using  fuel other than cleaner [fuel Le, PNG, LPG ctc, may be allowed to
establish/operate.
11 ‘That the Industry shall apply for

2016 at enrllest.
19 That the (ndustry shall not manufacture plastic carry bags and other products as

banned vide State Govt. notification dt. 21-07-2010and darification vide letter de

13-09-2010 and further smendments,
20 That this consent is valid for only sorting, balllng of other waste lLe. iron/glass &
paper and no other activity related to processing of thls waste shall carried out

without prior consent of tho state board.

21 That, notwlthstanding  anything provided hereinabove, the State Board shall have the
power und resorves Its right, as contalned under Section 27(2) of the Water Act and
under Sectlon 21(6) of the Alr Act to review anyone or all of the conditions imposed
hero In above and to maké such variatlon as It deems fit for the purpose of Alr Act &
Whator Acl.

22 That the grant of this Consent to Operate Is issued from the environmental angle only,
and does not nbsolve tho project proponent from the other statutory obligations
proscribed under any other law or any other Instrument in force. The sole and complete
responsibllity  to comply with the conditions lald down tn all other laws for the time-belng
in force, rests with the Industry/ unit/ project proponent.

registration for EPR as recycler under PWM Rules,

"age 30l B
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Regional Office Alwar
Rajasthan State Pollution Control Board
D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996

Registered

FlleNo : F(Tech)/Alwar(Neemrana)/26(1)/2023-2024/77-7
OrderNo:  2023-2024/Alwar/9769

Unitld : 126028
23 That the grant of this Consent to Operate shall mot in sy Wan adversely afex oF

feopardize the legal proceedlng if any, Insttmted in the past or It could be Imeztmad
againt you by the Statz Board for viclation of the provisions of the Water Act and Air At of

the Rules made thereunder.,

Date:  Apr202033 423FM

24 That the Project Propoment shall comply with provisions of the E-waste (Maosgememt
Rules, 2016and ensure that ewaste genersted by them s channelized through  collection
centre or dealer of aothorized producer or dismantler or recycler or through designared
take back service provider of the producer to authorized dlsmantler or recycler.

25 That the Project Proponent shall malntaln record of ewaste generated by them la Form 2

- and make such records avallable for scrutiny by the Board.

2 That the Project Proponent shall fle aonual returns in Form-3, to the Board on or befors
the 30th day of June following the financial year to which thatreturn relates.

97 That the transportation of e-waste shall be carrled out as per the manifest system whereby
the transporter shall be required to crmTy 2 document (three coples) prepared by the
sender, giving the details as per Form-6.

That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (i) of the Battery (Management and Handling) Rules, 2001(as amendad). In
case the Project Proponent is not a bulk ccnsumer even then the used batteries shall be

~— returned to the authorized dealers or recyclers only.

That the record of batterles purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be malntained and made avaflable to the officers of the Board
during Inspections.

This Conmsent to Operate shall also be subject besides the aforesald specific conditons, to
the general conditons given In the enclosed Annexure. The Project Proponent will comply
with the provisions of the Water Act and Alr Act and to such other conditions as may, from
tUme to tme , be specifled, by the State Board under the provisions of the aforesald Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to
revocation of Consent to Operate and Project Proponment / occupler shall be lable for legal
action under the relevant pravisions of the sald Act(s).

2R
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Reglstored
FlleNo :  F(Tech)/Alwar(Neemrana)/26(1)/2023-2024/77-78
OrderNo:  2023-2024/Alwar/9769

UnitId : 126028

(A): Copy to:-
1 MaslerFfle.
Page 5of 5.

Regional Office Alwar
Rajasthan State Pollution Control Board

D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996

Datet

Apr202023 4i29PM

Yours sincerely,

Reglonal Officer{ Alwar ]

Reglonal Officer{ Alwar]

“
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Certificate No.
Certilicate Issuad Dala
Account Relerence
Unique Doe, Reference
Puichasad by
Doscnplion ol Document
Fropeny Doscription

Consideration Price (Rs.)

First Party

Sccond Party

Starmp Duly Pad By
Stamp Duty Payablo (Rs.)
Surcharge lor Inlrastructure
Levelopment (Rs.)

Suicharge for Propagaltion and
Consnrvation of Cow (Rs.)

Surchargo for Raliof from Natural and
tMan-made Calamities ([s.)

Stamp Duty Amounl(Rs.)

O B HALANEID)

a o'u‘-.-.; - ;-,.-. A

Gt -"':~}43T’),'~"5:<
.-l;r; 5 ?; ',|',v‘

Pt R

’“' ?ia.f.f. ey

Fur JBG Automesive lndustizs India Pvt, Ltd
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INDIA NON JupiciaL.  Annexure-R-3

Government of Rajasthan

o-Stamp KAILASH CHAND K KUM.,
ACC CODE 3026904/5 v Lo Tl
A-21-22, Ganpati Plaza, Bhuwau (7, )
Mob. No. 9314?06969 9414705963
IN-RJ30094563931539W
07-Feb-2024 04:58 PM
:  NONACC (SV)/ 1j3026904/ BHIWARI/ RJ-AL
SUBIN-RJRJ302690447607520851776W

©  ECO MANAGEMENT AND PROTECTIOMN SERVICES

Article 14 Bond

PLOT NQ. F-33, RIICO INDUSTRIAL AREA, KAHARANI, BHIWADI, DISTT.
ALWAR (RAJ.)

0

(Zero)

- JRG AUTOMOTIVE INDUSTRIES INDIA PVT LTD
ECO MANAGEMENT AND PROTECTION SERVICES

*  ECO MANAGEMENT AND PROTECTION SERVICES
. 100
(One Hundred anly)
. 10
(Ten only)
10
(Ten only)
T 10
(Ten only)
T 130
(One Hundred And Thirly only)

2 (n

Authprise .1 annatory

0027173114
|

b2
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Certificate No, IN -~ RJ30094563931539wW

Agreement for Safelv Management of Hazardous Waste

This Agreement is entered and executed at Bhiwadi on 1% day of January 2023.

Between

Act, 1956, and having its Registered Office at Unit No. 006, BPTP Park Centra, Sector — 30, Gurugram —
122001, Haryana, (hercinafter referred as “JRG Automotive”) and Factory address-(1) Plot No. 15, S-ecl'ur
o XM Bawal, District _ Rewari, Haryana~ 123501, (2) Plot No. 16, Sector- 5, IMT Bawal, District
;;;;:;'"‘ :_1’“'}'“““ — 123501, (3) Plot No. 22 — 24, Sector 7, IMT Bawal, District- Rewari, Haryan -
ancl issch which expression shall unless repugnant to the context or meaning thereol, be deemed to mean

Include its representative, successors in interest, executors, administrators, liquidators and permitted

M/s JRG Automotive Industries India Private Limited a company incorporated PET
assigns, through Mr. G L Goyal (Vice President) of the One Part. |

o=

-

AND

gb’s. Eco Management And Protection Services, a Partnership Firm and having its Registered
K‘Eﬁ Addl]‘;ss Office & Hazardous Waste Processing Site at F — 33, RIICO Industrial Area,
hL\NfEE\IIE:TM': — 301019, Distt. Alwar (Rajasthan), (hercinafter referred as “ECO
i las 5 ) represented by its duly authorized representative Mr. Siddarth K Sharma
s artner, nominated person with authorities, for due compliance of Environment

rotection Act, 1986 for its processing unit works and Rules framed there under inter-alia including
Hmdom Waste (N_[anagemcnt, Handling & Trans-boundary Movement) Rules, 2016 to operate
a Fflcmty for Collection, Disposal, Reception, Storage treatment and disposal of Hazardous Waste
as in terms of Guidelines issued by Central Pollution Control Board.

The :IRG_Automotive and Eco Management are hereinafier collectively referred to as “Parties”
and individually as “Party” unless repugnant to the context.

WHERBAS JRG Automotive has represented to ECO MANAGEMENT that JRG Automotive is
authorized by HARYANA STATE POLLUTION CONTROL BOARD under Hazardous and Other wastes
(Management and Transboundary Movement) Rules, 2016 of the Environment Protection Act. 1986 \ 9 ==

And Whereas ECO MANAGEMENT has obtained the authonzation to operate a facility f
processing of Paint Sludge and Discarded Containers. W Tk

Following is the type and quantity of waste we are entering into agreement -

S.no. | Hazardous waste Type and category | HW Category Quant;
1. |Process Wastes, residues and 21.1 As per Authorization
; sludges (Paint Sludge)
: 2. |Emptybarrels/containers/ 33.1 m
| i n e r s contaminated with
hazardous chemicals/waste

Lol [mptjre oc lndia 1 1t
For JRG Automative Industn s Inda Pvt. Ltd,
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2
Certificate No. IN - RJ30094563931539W

SCOPE OF WORK

That JRG Automotive will arrange loading, removal of Paint Sludge & Discarded Containers
from the JRG Automotive Site and ECO MANAGEMENT will arrange Collection,
Transportation, Treatment, and disposal of hazardous waste as per the applicable rules and norms
framed in this regard by the PCB.

PAINT _SLUDGE & DISCARDED CONTAINERS PROCESSING AGREEMENT
WITNESSES AS UNDER:

That JRG Automotive Industries India Private Limited as waste generator at Plot No. 15, Sector -
163 IMT Bawal, District _ Rewari, Haryana — 123501, (2) Plot No. 16, Sector- 5, IMT Bawal,
District — Rewari, Haryana — 123501, (3) Plot No. 22 — 24, Sector 7, IMT Bawal, District- Rewari,
Haryan — 123501- India agrees for the processing of Paint Sludge & Discarded Containers at ECO
MANAGEMENT at its Common Paint Sludge & Discarded Containers Treatment Facility at Bhiwadi
to which ECO MANAGEMENT agrees to do same in accordance with aforesaid Rules of 2016 read

g}gcther with Guidelines issued by Central Pollution Control Board (CPCB) and State Pollution Control
oard.

1.That JRG Automotive as Waste Gencrator agrees and undertake to ensure due compliance of
applicable provisions and procedures under Rules of 2016 related to generation, collection and
storage prior to packing under Chapter IV & V and also maintain necessary arrangements for the
same. Similarly, JRG Automotive would ensure due compliance of all applicable provisions and
procedures related to Loading of hazardous waste specified under Chapter VI of said Rules and all
other applicable provisions there under.

2. That this agreement would be effective from 01-01-2023 to 31-12-2025, will be valid initially for
a period of two years (2 years), and can be renewed from time to time on mutually agreed terms in
writing.

3. That JRG Automotive will inform the tentative quantity likely to be dispatched on or before start
of every month to enable ECO MANAGEMENT to plan its disposal accordingly. In addition,
JRG Automotive shall intimate the actual dispatch particulars and quantity being dispatched, but
prior to loading of the Cargo to nominated person of ECO MANAGEMENT, so that, necessary
arrangements at ECO MANAGEMENT’s site can be done. The actual dispatch shall be done only
after receipt of confirmation from ECO MANAGEMENT end. This is to avoid detention/waiting
of vehicles loaded with hazardous sludge at public place/outside plant.

4. Eco Management on receipt of information from JRG Automotive, will plan and schedule lifting
of the Paint Sludge and Discarded Containers Hazardous waste from the premises of JRG
Automotive within three business days on receipt of such information.

5. That entire cost of loading at JRG Automotive site shall be entirely borne by JRG Automotive.

6. JRG- Automotive shall provide the transporter with the relevant information in Form 9
(TRANSPORT EMERGENCY CARD), regarding the hazardous nature of the waste and measures
to be taken in case of an emergency and shall mark the hazardous wastes containers and bags as
per Form 8.

O Jth Aatomative in Whtres toda Pur 114
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o o ‘ sither side and eve
Phis agreement can be terminated by giving onc-month notice UI';(‘;"‘L:IM“O tive to p
mutual consent. lrespective of such termination obligation of JRG

T ; ial shall be continued.
invorees aleeady raised and charges for balance material shall be conti

7. ECO MANAGE
Sludge & Discar
Vehicles shal] pe

transportation of hazardous waste.

That the JRG

per rules.

Manifest System (Movem
within the country only
——— 1€ Country onl

Qgpy nu;]lbcr

with colour

. : anagement as
Automotive will Prepare the 7 copies of manifest from the Eco Manag

ent Document) for hazardous waste and other waste to be used

n earlier with
ay for the

: ; aste Pant
MENT would arrange transportation and unloading Oll;hl‘ﬁ;gr? uqurzp‘:;!lrol Board.
ded Containers as per norms prescribed by r °5!’°CI'VC ]())' l:;qrdcd Containers as
roadworthy, fit (o carry hazardous waste Paint Sludge & 15_;1 y d exclusively for
per prescribed by statutory bodies time to time, These vehicles shall be utilize

Copy 1 (white)

2 colour Purpose
code
. __ 2)

To be forwarded by the sender to the State Pollution Control Board after
signing all the seven copies.

Copy 2 (Yellow)

To be retained by the sender after taking signature on it from the

transporter and the rest of the five signed copies to be carried by the
transporter.

Copy 3 (Pink)

To be retained by the receiver (actual user or treatment storage and
disposal facility operator) after receiving the waste and the remaining
four copies are to be duly signed by the receiver,

Copy 4 (Orange)

To be handed over to the transporter by the receiver after accepting
waste.,

Copy S (Green)

To be sent by the receiver to the State Pollution Control Board.

Copy 6 (Blue)

To be sent by the receiver to the sender.

Copy 7 (Grey)

To be sent by the receiver to the State Pollution Control Board of the
sender in case the sender is in another State.

8. The details of commercials (Quotation) are attached separately in Annexure-].

1 ' indemnified JRG Automo

Eco Management shall indemnify and keep in :
> g:xia f:z land tl?ird party claims after taking out lfa{nt Sludge and Hazard
premigseﬁ of JRG Automotive in case of non- compliance of statuary norm

Management.

For JRG Autorriot e &

tive from all losses,
ous waste from the
s on the part of Eco
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10,

11.

12,

13.

14,

16.

17.

18.

Notwi . .
this K::;Eﬁi::ﬁ anything contained herein, neither Part hereto shall be liable for damages or havle
such delay or dcr:n;'n.nalcd for any dcla}- or default m‘ihc performance of such Part hereunder if
Part, includ; b ultin performance derives from conditions beyond the rcasopabtc control of such

ng but not himited to, acts of God, fires, floods, extreme drought, riots, work stoppages,

cmbargoes .
» BOvernmen 42 :
beyond t tal actions or damage to the plant or facility or any causc unavoidable or

bl hcrcgntml of either part including any arbitrary ruling by the Government prohibiting the
8 of'the Waste or continuing domestic or international problems such as wars, pandemic or
natural calamities.

This
rcgl::r :;_Lgrccmcnl shall be deemed to represent the entire Agreement between the parties hereto
Ing the subject matter hereof and shall supersede, cancel and replace all prior agreement or

arrangements, if any, in this behalf, signed entered into by and between the parties hereto.

Th : .. ; : : : ;
. s Agrce?“cmlls on principal to basis and nothing contained herein shall be deemed to constitute
partnership, joint venture or agency by and between the parties hereto.

This agreement may be modified or amended only by writing, duly executed by or on behal f of the
parties hereto.

Any terms and conditions of this Agreement may be waived at any time by the party that is entitled
to the benefit thereof. Such waiver must be in writing and must be executed by an authorized ofTicer

of such party. A waiver on one occasion will not be deemed to be waiver of a similar occasion or
any other similar breach or non — fulfilment on a future occasion.

. If any provision of this Agreement is held to be illegal, invalid or unenforceable under any present

or future laws, such provisions shall be deemed terminable and the remaining parts and provisions
of this Agreement shall remain in full force and effect.

It is clearly and expressly understood by and between the parties that the activity of lifting
transportation, treatment, storage and disposal of Paint Sludge and Hazardous wastes is an
independent contract and it does not come within the purview of JRG Automotive manufacturing
and selling activities. It is also clearly understood and confirmed by and between the parties that
this contract is for performance of work and not for supply of Labour.

Nothing contained in these terms and conditions shall be construed as creating any relationship
either direct or indirect of employer and employee between IRG IA_utomnlivc and the persons
engaged by Eco Management. JRG Automotive shall have no liability lov«fards such persons and
such persons will not have any claim whatsoever against JRG Automotive fO( salary, wages,
provident fund, gratuity and retrenchment, compensation or any other compensation for accident

or death or any claim whatsoever.

Any dispute arising on any clauses of this Agreement and the contents of _thc Annexure hereto
between JRG Automotive and Eco Management shall be reff.:m:d to an Arbn_mlor to be mmually‘
appointed by both parties. The Arbitration sha_ll be conducted in accordance vmh tl'lc provisions ot‘
the Arbitration and Conciliation Act, 1996 with umcnd_mcnts lhcn{nf. The ur!nlmlmn ;)rqccu'd:r}gs
shall be conducted in English and shall tak_c pFacc at Faridabad, [ndm The arbitral award, including
interim awards, il any shall be final and binding upon both parties.

f
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ve and Eco Management

\ . ti
19. Subject to the provisions of the foregoing clause, JRG Automo f any other, shall have the

mutually agree that the Courts of Gurgaon alone, to the cxclusion 0
Junisdiction,

. _ _ isite authonty to enter
It is declared by both the parties that persons signing this agreement have requist

Id be binding on
into this agrecment and it shall not be disputed at any forum by any one and wou
both the companies.

1 - in this agreement.
In witness, whereof the parties have hereto affixed their signature on the date stated 1

ion Services
—EQ_'LJ_ILQ;‘\ELQLILOﬁve Industries India Pvt. Ltd.| For Eco Management And Protection

Car IR0 A :
|u J‘h‘, .'\l_:."_,'f.Jg VR nduetne

Mr. G L Goyal (Vice President) Siddarth K Sharma (Partner)

S‘.’

=
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Annexure -1
—_—
B Description Unit Rates GST Remarks
1 |Processin
g charges for Paint payable by JRG
Hazardous Waste Category Z?l;dge Perhe |¥ 5.65 W% (Aulametive:to Boo
2 Management
Re- Processi payable by Eco
Itr. MS Cgfns i C IOas K 42 18% [Management to
T —— LONiainers Per Nos. |Z 4.00 JRG Automotive
Re- Processi payable by Eco
Itr. MS Costs".)g charges for 3-4 18% [Management to
————Y'9 Lontainers Per Nos. [¥ 5.00 JRG Automotive
4 Re- . payable by Eco
Itr Mpsl'oc(;essu'qg charges for 10 18% [Management to
: ontainers Per Nos. ¥ 17.00 URG Automotive
5 . ayable by Eco
eo- Processmg charges for 20 - 18% R‘Iaynageminl to
30 Itr. MS Containers Per Nos. ¥ 30.00 JRG Automotive
6 [Membership Fees (Lifeti - 18% payable by JRG
fefundab|e)p (Lifetime rion ponetime |¥  20,000.00 Automative to Eco
Management
7 |Security Fees for hazardo . . 18% payable by JRG
(refundiblefadjuslame)d e Waste pne time [T 1,00,000.00 Automotive to Eco
Management
B |[Waste Testing Charge (one time) one-time | F—30.00000 |438% waived off
Special Points
8 |Above charges include transportation, unloading and processing charge.
You will provide online manifest FORM 10 at the time of lifting as per rules and
10 regulations of HSPCB , CPCB and other concemed Pollution Board
11 |Loading of Hazardous waste is in the scope of JRG Autmotive.
2 Minimum quantity required for Paint Sludge is 5 Ton. Minimum billing
! quantity will be 5 Ton.
13 |Payment terms, within 15 days from the date of invoice by both Parties.

For JRG Automotive Industries India Pvt. Ltd.| For Eco Management And Protection Services |
For A5 Automotve Irduetiiag India Put. L1d. i
or JAG AuieMmotivt

Mr. G L Goyal (Vice President) Siddarth K Sharma (Partner)
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FORM-10
[See rule 19(1)]

Annexure-R-5
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MANIFEST FOR HAZARDOUS AND OTHER WASTE - -

l. | Sender's name and maili Wiy
_ ng address
(including Phone No. and E-mail) 3 R H z/ be
7 ‘ Induitnie(1) fot Lfd;_
. Send.cr's authorisation No.
3. | Manifest Document No. X/)
4. Transporter's Name and addrees
chluding Phone No. and e-mail) \-
5. | Type of Vehicle Temgo
6. | Transporter's registration No. N %
7. . Vehufle registration No, . R'a,-\‘“ AL |53
8. Receiver's Name and mailing address
(including Phone No. and e-mail)
9. | Receiver's Authorisation No.
n L]
10. | Waste description Waste Name__{oin} S dq‘ o
Category of Waste___
11. | Total quantity e g! Ton
No. of Containers Bags / Drums /Cans
12. | Physical Form Solid, Liquid, Semi Solid
13‘ N . st . .
Special handling instructions and additional information Handle With Care
: I hereby declare that the contents of the
14, | Sender's Certificate consig;nmen%f are fully and accurately descibed
above 25 proper shipping namé and are
. caegorised. packed. marked. and labelled, and
are in all res in proper conditions for
transport by road according to applicable national
government regulations.
Name & Stamp Signature:
JRG Automotive Industries [ndia Pvt. LLd.
plot No, 22:23-26, Sec-T, HSIIDC Bawal, Month Day b
_ Rewari-Haryan2
G TINGEAASCE3EFIZN o[ ['[A]>]°
15. | Transporter's acknowledgment of Receipt of Wastes
Name & Stamp - Signature: '
| Month Day Year
i - off 111314
16. |Receiver's certification for receipt of hazardous and other waste
Name & Stamp - Signature :
Year

Month Day

e ST
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[ ORM-10
[Ser rule 194/

THI 1{\\,\\11

i § SAND O
VMANFEST FOR HAZARDOUS AND -
- I o e e———— o ..}_f,,p‘v frf]l/r ' PAUI
g g By - LI |
D Nendor s noame snd mailing address Y & £, 5 )/' 82,27, 7"
cachielipa Phane Na,and e-mail) Logb ~d & 2 5 f f",' L
: bos T e, S aa——
_-‘_-_-’-‘_‘_._._'____,_...——!——'__'— =
: | Sendar s authorivation N, __#_;#_.——/’H:T/
b : v i} 1
v 3 Muidest Document N i
4. | transporter's Name and addrees
n.lln mg hone No.and e-m: “”_ o e ee——— T
- I ]‘\.II.IL' ' I RS e i S L= S
i ts ceantrion .\n o s g ———— T -
- s e Al AL = 3l
Moi ke e l\“ ation No. : ._I
S Recenners Same and mailing address
) sncluding Phune Na. and e-mail)
1uurur N \nlhnrmlmn No. 7 —
o e —————_ 1. ve A g
T o Wasle Name__ < - ol AT
i W e N ”, T = e
| aste deseniption Category of Waste A ] L I
111 Tl quantin o _9_‘.?9_ Rs!T"" E
N, of Containers Bags / Drums /Cans |
L2 Phasieal Form Solid, Liquid. Semi Solid
| 13, \; TUNE wal u.uulhnu instructions and additional mfurm.mun Handle With Care
e e i |
'1( —— _ _ | hereby declare that the contents |
. i i.\'uutler's Certificate consignment wre [ully and accurately di
i above by proper :.lnppln._r naime ai
! cacgorised  packed. marked. and labelle
: are n all respects in oprongr W 2k S| e
; - transport by couad accordiny i ger
e R government reeilations
N Name & Stamp Signature :
Maonth Day Year
' NE q\lc‘,(\’i'.{}
r3. | Transporter's acknowledgment of Receipt of Wastes
Name & Ntamp Signature :
§
| ; ‘%\k.;"t_.-.-
- Munth My Vear
- e o . [ . ‘[ [}
| TR EE
) o e R .- — - - - | S
. {2 REC(:IVEI‘:iu'!lllltdhml for ruuplol'h.u.m!uu-. .uul .,[lw, waste
Name & Stamp Signature : ‘
Month Dy \ear :
: | I | | .
. I l ! l l ; ! I
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Annexure-R-6

AGREEMENT FOR DISPOSAL OF INDUSTRIAL
PLASTIC WASTES

BETWEEN

JRG AUTOMOTIVE INDUSTRIES INDIA PRIVATE LIMITED

AND

SANKLA ENTERPRISES

For JRG Automative Industrigs India Put. Lid.
§ANK( A ENTERPRISES
. |\
" AuthorisedSignatory

Page 1 of 7
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R . - JAGREEMENT FOR DISPOSAL OF PLASTIC WASTE

.

v
This Qgreemenl for Disposal of Plastic Waste (hereinafter referred to as “agreoment”) Is executed on 01
of Al:!il 2024 at Haryana.

BY AND BETWEEN:

JRG gﬁUTOMOTIVE INDUSTRIES INDIA PVT LTD (Unit 1,2 & 4), a company incorporated in India under
the caompanles Act, 1858, having its registered office address at Unit No. 0005, BPTP Park Centre,
Seclor-30, Gurugram-122001, Haryana and manufacturing unit located at HSIIDC IMT Bawal, Rewari-
1235P1, Haryana, acting through Authorised Signatory (herelnalter referred to as “JRG"), as the FIRST
PARTY. The expression 'First Party’ shall unless repugnant to the context and meaning thereof shall
mnarﬁ and include the successors and permitted assigns of JRG;

AND
SAN?LA ENTERPRISES (herelnafter referred to as "SE") having Its office at H1-32, RIICO Ind. Area
Ghiloth, Neemrana, Rajasthan- 301705 as the SECOND PARTY. The expression ‘Second Party* shall

unledh repugnant to the context and meaning thereof shall mean and Includo the successors and
permitted assigns of JRG;

Page 2 of 7 For IRG Automotive indust les India Pvt, Ltd
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The above-monlioned Parligs lo this agreem

en \ - -
individually as "Party” | shall colleclively bo referred to as “Partles” and

WHEREAS:

A. JRG s engaged in manufacluring of Automolive Plastic Moulding Parts. JRG desires lo dispose

of Plastic wastes in a manner compliant with various regulatory and environmental laws
applicable in India (PWM),

B.  JRG represents that It has obtained necessary authorisations and licences from all the regufatory
for safe disposal of plastic industrial

agencies under applicable laws and possess facililies
s and authorlsalions for the

® wasles, JRG further represents that it has necessary capablitie
transportation of such wastes; and '

C. SE has represented a desire to purchase the plastic wastes generated from JRG for safe

disposal in accordance with the laws applicable in India. Further, SE has agread to monitor and

supervise lhe safely collects the plastic wastes from manufacturing unit of JRG and transports the

same lo the desired facllities.

IN CONSIDERATION of the mutual agreements, covenants, representations, and warranties set
forth in the Agreement, and for other good and valuable conslderation, THE PARTIES HEREBY

AGREE AS FOLLOWS:

1. JRG agrees to sell the industrial plastic wastes generated during manufacturing activity and SE
agrees (o purchase the plastic westes from JRG. JRG will notify the rates at which the aforesaid
sale transaction shall take place from time to time. The transaction of sale of plastic waste shall

. be undertaken on ex-warks manufacturing unit of JRG.
2, SE will be responsible for safe collectlon, transport and disposal of industrial plastic wastes.
3. SE shall use best skill and judgment, and shall timely, diligently and to the reasonable satisfaction

of JRG, collect, transport and dispose of Industrial plastic wastes, in compliance with all the laws
applicable In India. The Second Party further undertakes to fulfil all the formalities and
requirements expressed In any legislation, rules, regulations, notifications, circulars, orders and
directives, Including but not limited to obtalning necessary approvals / 'no objection certificates’
from and filing of returns / declarations with the Ministry of Environment, Forest and Climate

Page 3 of 7 For JRG Automotive Industrief India Pyt. L1d.
SANKLA ERTERPRISES

gnatary
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Change, Government of Indla, Central Pollution

226

Control Board and State Pellution Control

Boards, wherever necessary,

S .
E agrees 1o monitor and supervise the collection and transportation of plastic wastes by JRG.

SCOPE OF WORK:

(@) Second Party wil bo responsible for safely collecting, arranging approgriate lransporier

SANKLA

for transportation and disposal of Industrial plastic wastes. The representatives of SE wil
monitor the loading of waste in vehicle for transportation. JRG will provide lo SE gate

invoice pass for clearance of plastic wastes.

(b) Second Party at the site of disposal will adequately segregate and calegorise the wasles.
The wastes will be properly stored, and all precautions shall be taken to avoid spillage of any
kind or leaching to the soil. The Second Party shall ensure that the people handling industrial
plastic wastes have adequale tralning and knowledge industrial plastic waste handiing.

(c) The Second Party shall ensure that only such transporter which has been approved by
State Pollution Control Board or is registered with the same, as the case may be, s
employed for transportation of wastes, if applicable. The vehicle for transportation must
be In good condition and the driver musl possess valid driving license and other
necessary permissions.

(d) The Second Party will ensure that plastic waste container are properly labellad In terms
of the applicable laws If applicable.

(e) JRG will directly raise invoice on Second Party for sale of plastic wastes for disposal.

The Second Party will be responsible for generating and undertaking any procedure or
requirement for the safe collection and disposal of plastic wastes In compliance with the
applicable laws.

PRIVACY: SE will be precluded from selling the manufactured final preducts cleared by JRG as
scrap direclly Into the markel. SE will be obligated to dismantle all the parts and obtain a 'no-
objection certificate’ Indicating dismantling of such goods to the salsfaction of JRG as a pre-
condition for undertaking the aclivity of sale.

For IRG Automotive Industeibs India Pyt Ltd.

TERRRISES fugs 4 of{

h!:;\nk[m Authopsed Stgnatory
W
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7. REPRESENTATIONS: The Second Party makos following reprosentations In respact of the
Instant Agreemont:

(a)

(b)

The Second Party represents that they have tho nacessary know-how, capabilities,

authorisations and speclalisation to handle plastic Industrial wastas,

The Second Party has oblained applicable permissions and licences under the laws that
govern the collection and disposal of all such plastlc induslrinl wastes. The Second Party
will share \he necessary consent forms and approvals oblalned in this regard with JRG.

8. INDEMNIFICATION: The Second Party undertake to indemnify and keep indemnified JRG In
case of any misuse, mishandling, pilferage or spill over of the non-hazardous waste by tself or its
employee, agents and / or any authorised person thereof, resulting In any penalty, liability and
damages under any rule, regulation, acts, notification imposed by the authority concemned.

9. CONSIDERATION: The rates payable to First Pary by Second Party will be as per mutually
agreed quotation. Further, the consideration will be subject to the lollowing clauses:
(3) The GST payable on supply of wastes and scrap will be charged exlra;
(b) All payments to be made in advance through cheque / pay order deposit / NEFT.
(¢) Quarterly revisions of the rates can be made by the First Party.
(d) The TDS/ TCS will be deducted / collected at applicable rates under Income-tax Act, 1561.
(e) Any other additional taxes that may become laviable will be charged extra.
(N The Second Party will bear the cost of transportation
10.  DURATION OF the AGREEMENT: This Agreement shall be affective for a period of One Year
from 01% April 2024 to 31% March 2025,
11, TermInation of the Agresmont:
(a) Either party can terminate the contract by glving 30 days' notice In writing before the end of
tho Agreement perlod.
For JAG Automative Industrias India Pyt. Ltd.
SANKLA NTERPRISES Page 5 of 7
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(b) Tha First Party may lorminato tho Agraomonl at any ima without notico to the Second Party
or the Second Party In the avent of broach of any of tho lorms and condltlons of the present
Agreement, or the breach of any assurance or undertaking given by tho Second Party or the
Second Party the Firs| Party, non-adherence of the slalutory norms and for not adhering to
the Service Slandards, if any, prescribed by the Firsl Party.

2. GOVERNING LAwW: This agreement shall be a contracl under the laws of India and for all

PuUrpose shall be governed by and construed and enforced In accordance wilh the laws of India.

13. ARBITRATION:

() Any dispute between the parties as to the effect, Interpretation or application of the
Agreement or as to thelr rights, duties or liabllities hereunder, or as to any act, matler or
thing arising out of consequent to, or In connection with this Agreement (hereinafter
referred to as ‘the Dilference’) shall be resolved amicably through negotiations. Such
negotiations shall commence within a period of ten (10) days of the issue of notice by
either party calling for the same (hereinafter referred fo as 'the Notice’).

(b) In the event that such negotiations fail to resolve the Difference, within a period of thirty
(30) days from the date of receipt of Nolice by the other party, either party may invoke
this arbitration clause under notice o the other. The Difference shall then be referred to
and finally resolved by arbitration in accordance with Rules of Conciliation and Arbitration

of the Indian Council of Arbitration, by an arbitrator(s) appointed In accordance with the
said Rules,

(c) The place of arbitration shall be New Delhi, and the language of the arbitration shall be
English.

(d) The costs of arbitration shall be equally borne by both the partles,

14, JURISDICATION: This agreement shall be subject to the exclusive Jurisdiction of the courts at
New Delhl only and no other Court shall have jurisdiction,

156.  Anti-Bribery & Anti-Corruption

Each Party agrees, on behalf of iself, Its officers, directors and employeos and on behalf of its
Affillates, agents, representatives, consultants and subcontractors hired In connectlon with the

SANKLA PFERTRISES For JRG Automotive Industricy India Pve. Ltd.
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subject matter of this Agreement (together with such Party, tho *Party Representatives”) that for
the performanca of Itg obligations hereunder:

) The Party Representatives

shall not directly or Indirectly pay, offer or promlse lo pay, or authorize
the payment of any monay, or

give, offer or promise o glva, or authorize the glving of anything
else of value, 1o
b)

Any Government Official In order lo Influence official action,
c)

Any Parson (whether or not a Government Officlal) (i) lo Influence such Person o act In breach of
a duty of good faith, Impartiafity or trust (“acting improperty”), (i) to reward such Persan for acting

improperly, or (iif) where such Person would be acting Impreperly by receiving the money or other
thing of value;
d) Any other Person white knowing or having reason to know that all or any portion of the menay or

other thing of value wil be paid, offered, promised or given lo, or will otherwise benefil, a

Government Officlal in order to influence official action for or against either Party in connection

Wwith the matters that are the subject of this Agreemant; or
e)

Any Person to reward that Person for acling Improperly or lo induce that Person to act improperty.

For any feedback kindly contact @09887487950 Email @ hr-unit4@jrgindia.com
For SANKLA ENTERPRISES

For JRG Automotive Industries Indla Pvt Ltd

For IRG Automotive Industribs India Pyt Ltd.

Authorzeh Sighatary
\{.M‘/-

Authorised Slgnéttory “(_/

Authorised Signatory

Page 7 of 7
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Gl oy
Reglonal OMice Alwar gt*%zrf*%
_ Rajasthan State Pollution Control Board Nerh? 2. ;-..;-F@
M D-Block, Ambedkar Nagar, Alwar-301001 N
‘io.;-; Phone: 0144-2372996 SO
3 - 12
Registered
PileNo 1 F(Tech)/Alwar(Neemrana)/26(1)/2023-2024/77.78
OrderNo:  2023-2024/Alwar/9769 Date:  Apr202023 4:29PM
Unitid : 126023
M/s SANKLA ENTERPRISES

H1-32, RIICO Industrial Area Ghiloth ,Neemrana
TehsllNeemrana
District:Alwar

Subt  Consent 1o Operate urder Section 35/260f the Water (Prevention & Control of Pollution)
At 1974 and snder Section 21 (4) of Alr (Prevention & Control of Pollution) Act, 1981,
Reli  Your applicstton for Comtent tn Operate dated 28/03/2023 and subsequent correspondence.

Sir,

Consent to Operate usder the provislons  of Section 25/260f the  Water (Preventlon &
Comtral of Pollution) Ac, 1974 (herelnafer to be referred as the Water Act) and  under
Section 21 0f the Alr (Prevention & Control of Pollution] Act, 1981, (herelnafter to bo referred
at the Alir Act] as amended to date and rules & the orders lssued thereunder Is hereby
granted  for your SANKLA ENTERPRISES plant situated at H1-32, RICO Industrial Area
Ghiloth RIICO INDUSTRIAL ARFA , Neemrana Tehsil:Neemrana  District:Alwar | Rajasthan,
eubject to the following conditions-

1 That this Consent to Operate ks valld for a period from 28/03/20213t0 28/02/2033 ,

I That thly Consent s granted for manufacturlng / producing  following products / by
products or carrylng out the (ollowing activites or operation/processes  or  providing
following services with capacities given below:

Particular Type Quantity with Unit
Other Waste Material (Iron/ Class/ By Produce 500.00 TON/ANNUM
Paper ewc)
PLASTIC CHIPS & DANA Product 6,100.00 TON/ANNUM

3 That this Comsent to Operate ls for existing plant, process & capacity and separate Consent
to Establish/Operute is required to be mken for any addirion / modification / alteratlon In
process or change in capacity or change ta fuel

4 That the quastity of effluent gemeration along with mode of dlsposal for the treated
effuret thall be agunder;

Page 1 0f &
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Reglonal Office Alwar

Rajasthan State Pollution Control Board
D-Block, Ambedkar Nagar, Alwar-301001

%ﬁh"—ﬂ‘n&r Phone: 0144-2372996
\([h/od

FileNo

Order No:

Unit 1d

10

Registered

' F(Tech)/Alwar(Neemrana)/2 6(1)/2023-2024/77-78

2023-2024/Alwar/9769 Date: Apr202023 4:29PM
¢ 126028

Type of effluent Max, effMluent. Recycled Qty Disposed Qty of efMuent

generation of Efluent (KLD)and mode of disposal
(KLD) (KLD)
Domestlc Sewage 0.450 NIL 0.450
Septic Tank and Soakpit

‘That the unit shall apply for renewal of this for Consent to Operate at least four
months in advance prior to expiry date of this consent letter/commencement of
production/commissioning of project else additional fee shall have to be deposited
In accordance with the' Rajasthan Water & Air. (Prevention & Control of Pollution)
‘Rules 2016.& Amendments:

‘That this consent s subject to any order or direction from Hon’ble Supreme
Court/High Court/National Greem Tribunal (NGT) or any other Court of the
competent jurlsdiction.

‘That the industry shall comply with the standards, with respect to National
Ambient air Quality, as prescribed vide MOEF notification No, GSR 826 (E) dated
16th November; 2009.

That the Industry shall develop plantation as per specified morms in at least 33% of
the plotarea to maintain.ambient air quality around the Industry.

‘That 'this consent "does not absalve the project proponent from the other statutory
obllgations prescribed under any other law or any other instrument in force. The
sole and complete responsibility, to comply with the conditions lald down in all
other Jaws for the time being In force, rests with the industry/unit/project
Pproponent”, _

That industry shall not carryout any modification/change in process or
manufacture/produce any other products/by products which require environment
clearance as ‘'per the provisionss of Environment Impact Assessment Notification
dated 14/09/2006 issued by Ministry of Environment & Forests, Government of

“Tndia.

11

That the industry shall not carryout -activity of waste plastic washing In the
premises of factory and shall maintain Zero Llquid Discharge Status outside the
premises.

Page 2 of 5.
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Reglonal Office Alwar

— Rajasthan State Pollution Control Board
— R D-Block, Ambedkar Nagar, Alwar-301001
‘@? Phone: 01442372996
N
Reglatored

FlleNo : P(Tech)/Alwar(Neemrana)/26(1)/2023-2024/77-78
OrderNo: 2023-2024/Alwar/9769

Unit1d + 126028

12 That thls consent to operate Is being Issued for capital [nvestment in land, bullding
plant & machinery as Rs.-102,90182 Lakhs. In case of any Increase In capacity or
addition/ modIfication/ altemt{on{ or change In product mix or process or raw
material or fucl, the profect proponent. Is required to obtaln fresh consent to
establish from the Board

13 That the industry shall comply with the provisions of the Plastic Waste
Management Rules, 2016 and further amendments.

14 That the Industry shall not use any type of waste plastic contaminated with any
chemical or hazardouswaste,

15 That the industry shall manufacture Plastic granules/danna by recycling' of waste
plastic.

16 That the ‘industry shall not use/manufacture ozone depleting .substances In the
premises,

17 That as per CPCB directfons dt. 27-11-2020," no source of alr emission/pollution
using fuel other than cleaner fuel Le;, PNG, LPG ectc, may be allowed to
establish/operate,

18 That. the Industry shall apply for registration for EPR as recycler under PWM Rules,
2016 at earllest.

19 That the Industry shall not manufacture plastic carry bags and other products as
banned vide State Govt. notification dt. 21-07-2010and clarification vide letter dt
13-09-2010 and further amendments.

20 That this consent {s valld for only ‘sorting, balling of other waste le. iron/glass &
paper and no other actlvity related to processing of this waste shall carried out
without prior consentof the state board.

21 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves Its right as contained under Sectfon 27(2) of the Water Act and
under Sectlon 21(6) of the Alr Act to review anyone or all of the conditlons imposed
here In above and to make such variation as It decems fit for the purpose of Alr Act &

Water Act.

That the grant of this Consent to Operate Is Issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other Instrument in force. The sole and completo
responsibllity to comply with. the conditlons lald down in all other laws for the time-belng

in force, rests with the industry/ unit/ project proponent.

Date:  Apr202023 4:29PM

22
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Reglonal Office Alwar
- Rajasthan State Pollution Control Board
D-Block, Ambedkar Nagar, Alwar-301001
w7, Phone: 0144-2372996
ST
Roglstered

FlleNo : F(Tech)/Alwar(Neemrana)/26(1)/2023-2024/77-78
OrderNo:  2023-2024/Alwar/9769

Unit 1d :+ 126028
23 That the grant of this Consent to Operate shall not, in any way, adversely -affect or
feopardize the legal proceeding, If any, instituted in the past or that could be instituted
againt you by the Staté Board for violation of the provislons of the Water Act and Air Act or
the Rules made thereunder:

Date: Apr20 2023 4:29PM

24 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016and ensure that e-waste generated by them is chanmelized through collection
centre or dealer of auothorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler:

25. That the Profect Proponent shall maintain record of e-waste generated by them in Form-2
and make such recordsavallable for scrutiny by the Board.

‘26 That the Profect Proponent shall file annual returns In Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

27 That the transportation of e-waste 'shall be carrled out as per the manifest system whereby
the transporter shall be required to carry a document (three copies] prepared by the
sender, giving the detalls.as per Form-6.

‘That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
Imparter, auctoneer, recycler as ‘the case may be) to ‘the State Board as provided under
Rule 10(2) (i) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent. is not 2 bulk consumer éven ‘then the used .batteries shall be

.returned to the authorized dealers or recyclersonly:

That the record of. batterles purchased -and sold/ returned to registered dealers and/ or
authorlzed recyclers shall be maintained and .made avallable to the officers of the Board
during Inspectlons,

This Consent to Operate shall also be subject, besldes the aforesald specific conditions, to
the general conditons glven in the enclosed Annexure. The Project Propanent will comply
with ‘the provislons of the Water Act: and Alr Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provislons of the aforesafd Act(s).
Please note that non compllance’ of any of the above stated condlitions would tantamount to
revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal

action under the relevant provislons of the said Act_(s].

R

29
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FlleNo : F(Tech)/Alwar (Neemrana)/26(1)/2023-2024 /7778
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Regional Office Alwar

Rajasthan State Pollution Control Board
D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996

Reglstered
Date:  Apr202023 4:29PM

OrderNo:  2023-2024/Alwar/9769

Unitid : 126028

(A): Copy to:-

T MasterFile.

Page 5 of 6

Yours sincerely,

Regional Officer| Alwar]

_Regional Officer| Alwar]
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